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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.145/2024

IN THE MATTER OF:-
Friends v Applicant
Versus
Union of India & Ors. e Respondents

REPLY TO ORIGINAL APPLICATION NO
145/2024 TITLED AS FRIENDS VERSUS
UNION OF INDIA AND OTHRS ON
BEHALF OF RESPONDENT NO. 2 AND &.

May it Please Your Lordships :-
Respectfully Sheweth

Reply on Merit

1. That the contents of Para No. 1 of O.A. need no reply being a matter of
record.

2. That the contents of Para No. 2 of O.A. need no reply being a matter of

u,n/ record. _ _

_. 3 That the contents of Para .No. 3 of 0O.A. need no reply being a matter of
E:Iféug %@?gﬁ;ﬁ;ﬁrﬁcom, However, Koksap is situated at an -al’titﬁde_ of about 3140 mtr,
. Keylong (H.P) from mean sea level, ' |




517 o

4. That the contents of Para No. 4 of Q.A. need no reply being a matter of

record.

5. That the contents of Para No. 5 of O.A. need no reply being a matter of
record.

6. That the contents of Para No. 6 of O.A. need no reply being a matter of
record.

7. That in reply to Para No. 7 of O.A. it is submitted that Koksar is an
emerging tourist destination as it is adjacent village of North Portal of
Atal Tunnel and to witness snow tourists arrive in Koksar. District
Disaster Management Authority issue advisory on daily basis. In case
weather doesn’t permit or there are chances of snow or rain tourist are
not allowed to go to Koksar or even enter beyond the Tunnel. Hence it is
denied that Koksar has been mindlessly converted to Tourist destination.

8. That the Para No. 8 is wrong hence denied. It is submitted that the entry
of Tourists are being checked and regulated at Gufa Hotel (North Portal)
by the Police Personnel’s continuously. It is further submitted that the
tourists littering Non-bio-degradable materials with them are being
challaned under HP Non-Biodegradable act, 1995, The Challans of Rs.
20,000/~ have been made by the competent authorities till date. Challan
Books have been issued to all the officers/officials authorized to Challan
vide Notification No. STE-F-(4)-1/2020 dated 20-07-2022. Copy of
same is anmexed as Annexure R-1. |

Dep Ce@ ; OT}&at in reply to Para No. 9 of the Q.A. it is submitted that a Joint

Lahall & Spiit. D!St@i:mntt ¢ Kas been constituted to specify ve dJ d .
Keyiong (H.P.) e | pecify vending an Non Vending




Zone 10 regulate vending in Koksar vide office order No.DC/ASP:DB-73
dated 26-03-2024 by the replying respondent. (Annexure R-2)

10.That in reply of Para No. 10 of the O.A. it is submitted that board and
hoardings regarding cleanliness have been placed for the awareness of
the Tourists and other local residents. A special cleanliness drive 1s
being run though Block Development Officer Lahaul at Keylong with
the help of locals named and styled in local dialect “Sangma Panchayat
Demo Panchayat™ il means “Clean Panchayat, Beautiful Panchayat™.

(Annexure R-3)

11.That in reply of Para No. 11 it is submitted that due to non-availability
of Material Recovery Facilities waste is being shifted to Segregation
plant Manali. However, Material Recovery Facility has been established
at Koksar and will start its functioning very soon. {Arnexure R-4)

12. That Para No. 12 pertains 1o respondent no. 6 hence no comments,
However it is submitted that bye-laws under rule 20 (¢) of the Solid
Waste Management Rule, 2016 have been framed and awaiting for
approval of the General House of Gram Panchayat, Koksar. Further, it is
submitled that Development Charges are being charged by Special Area
Development Authority Lahaul at Keylong as “SADA Development
Fee”. (Annexure R-5)

A 13.That Para No. 13 pertains to Respondent No. 6, hence no comments.

Mv However, it is submitied that the Secretary and Pradhan Gram
Deputy#}?:\ mm:rhsl;‘:qnlghayat, Koksar have been directed to approve the Bye-Laws in

ek

g.’ahaul ’3'-(5.'—'1 3\ Disgjnicial General House immediately.
& lgnn 108

"14.That Para No. 14 pertains to Respondent No. 6, hence no comments.
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15.That Para No. 15 pertains to Respondent No.6, hence no comments.

16.That Para No. 16 pertains to Respondent No.6, hence no comments.

17.That Para No. 17 pertains to Respondent No. 6, hence no comments.

18. That in reply of Para No. 18, it is submitted that the Department of
Forests and Pollution Control Board, Regional Office Lahaul at Kullu
has been directed by the replying respondent to take initiative to conduct
survey of Carrying capacity of Koksar/Sissu Area vide letter No.
DC/LSP/DB-59-60 dated 26-03-2024. (Annexure R-6)

19.That in reply of Para No. 19 it is submitted that matter has been brought
to the knowledge of the replying respondent recently and necessary
action s being taken to control the illegal littering along the Koksar
road.

20.That Para No. 20 needs no reply being a matter of record.

21.That in reply of Para No. 21 it is submitted that two Material Recovery ‘

Facility Plant i.e. one at Koksar is about to be functional very soon and
one at Beeling near District Headquarter on Manali-Leh Highway at
various phases of construction. The Littering of wastage is being
monitored siringently and Chzillans- are being made as per the H.P. Non-
bio-degradable Act 1995. Also directions have been given to various
stakeholders to ensure the placement of boards and hoardings at
conspicuoug tourist points. (Annexure R-7)

- 22.That the contents of Para No. 22 are wrong hence denied, It 13 submitted

that replying respondgn’ts are law abi.dmg,' citizens and can never think to

disobey the directions of this Hon’ble Tribunal. However, presently the

y Commissioner
Lahaul & Sp#i Distriot

Keylong (H.P.)

o

-y
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Solid waste collected in the jurisdiction of District Lahaul and Spiti is
being shifted for segregation and disposal to Manali. (Annexure R-8)
23.That the contents ol Para No. 23 of OA are admitted to the extent that
the representation was received. FHowever, it is submitted that action is
being taken already regarding Solid Waste Management since opening
of Atal Tunnel Rohtang,

24.That the contents of Para No. 24 of OA are admitted to the extent that
the reminder was received. It is submitted that action has been initiated
in due course of time.

25.That the contents of Para No. 25 of O.A. are wrong hence denied. It is
submitted that Deputy Commissioner Lahaul and Spiti has taken
initiative immediately. However, it takes time to coordinate with local
bodies and other department due to short span of working season.

26.That the contents of Para No. 26 of O.A. needs no reply.

27.That Para No. 27 of O.A is admitted to the extent that a representation
filed by the applicant organization was received in the office of replving
respondent and thereafter a meeting was convened by the Deputy
Commissioner Lahaul and Spiti (Respondents No.5) and all issues raised
by the applicant Organization were discussed in detail with the

stakeholders and all efforts are being made 1o resolves the issues

\L/ deligently. (Annexure R-9)

zuty Commis28.That Para No. 28 needs no reply.
Lahau! 8.Spiti Disinct

Keylena (H.P) .

29.That Para No. 29 needs no reply. However, it is submitted that

directions have issued 1o all the concerned departments comply with
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the Solid Waste Management Rules 2016 and other enviro.n_mental
issues raised by the Organization/applicants.

30.That in reply to the contents of Para No. 30 and its Sub Paras A to P it
is submitted that as explained in Paras Supras that directions have
been issued to frame the Bye-Laws under rule 20 (C) of Solid Waste
Mangement Rule, 2016, fix the carrying capacity of the Koksar and
Sissu, disposal of Solid Waste and Garbage Collection, dumping of
Solid Waste, Vending and Non-Vending Zone, Menitoring of wastage
thrown illegally by tourists, to monitor wunregulated tourists and to
take up regular Cleanliness Drive to all the concerned hence need no
further comments.

That in reply to prayer Para and its Sub Para i-xiv, it is
submitted that all the issues have been discussed in depth efforts are
being made to resolve the same as early as possible.

It is, therefore, respectfully prayed that appropriate order may
kindly be passed keeping in view of the facts and circumstances stated

here above in the interest of Justice and fair play.

Date: ol-ol-2ory
spendents No.5

Place: | ¢4 v '
c. 0*\3 6% Commissioner
. Lahiaul & Spii District
Keylong (H.P). .
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L BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 145/2024

IN THE MATTER OF:-
Frends . Applicant
Versus
Unionof India & Ors. e Respondents
AFFIDAVIT

I, Rahul Kumar S/o Sh. Raj Kumar, aged 35 years R/o
Lane number 6 Gautam Nagar Colony Sushwalhi, District Varanasi, Uttar
P'radesh, presently posted as Deputy Commissioner Lahau]l and Spiti at
Keylong, H.P. do hereby solemnly declare and affirm on oath as under:-

1. ThatI am fully conversaut with the facts and circumstances of the

Sease and 1 have been duly authorized and am, therefore, competent
37
?a%ﬂlm this-affidavit.

3. I state that the Iegal argument in the reply is based on the legal

advice given to me by my counsel and factnal statements are based

on documents/record relied upon.
That I, the above named deponent.do hereby solemnly affirm and
“declare that the above -oon-tents- of this :afﬁdavl-t of its paras 1-3 ale}

 correct to best of my knowledge based on information de wed from |

i Commaééioner Ll > Eiag
aul & Spifi District - R R 5’-“‘?1’“"’" 2 R
I(eylong(HP) S LOB e




- thing material
official records, no part of the same Is Wrong and nothing

has been concealed therefrom.

April
2024
Verified at Kezigha on_ 17t day of Mareh, 20
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Government of Himachal Pradesh
Department of Environment, Science & Technology

No,
STE'F~(4)-112020 Dated: Shimla-2 20 July, 2022

NOTIFICATION

WHEREAS, the Govemor of Himachal Pradesh vide this Department’s
Notification No. STE-F(4)-2/2008 dated the 7 July, 2009,No.STE-F(4)-2/2008-1 dated the 20"
August, 2010, No. STE.F (4)-2/2008-11 dated the 4" November, 2010, No. STE-F (4)-2/2008-11
dated the 15t March, 2011,No. STE-F (4)-2/2008-11, dated the 19™ March, 2011, No. STE-F
(9)-1/2018 dated the 6 July, 2018, addendum dated the 31" September, 2018,No.STE-F (9)-1/
2018 dateqd the 20™ September, 2019, No. STE-F (9)-1-2018-loose dated the 5'" Rebruary,
2020&the 20 June, 2020, No, STE-F (4)-1/2021 dated the 6™ January, 2021with an objective

10 improve plastic waste management system, under Himachal Pradesh Non-Biodegradable

Garbage (Control) Act, 1995, imposed ban on use of plastic carry-bags and certain plastic iterns
having one time use and also authorized certain officers of different Departments to compound

any offence as per provision of section 11 of the Act ibid.

2. AND WHEREAS, it has been observed that there are many other plastic items of
one time use and have litiering potential as they are difficult to collect, especially since most are
etther small, or discarded directly into the environment-such as candy sticks, ice-cream sticks,
stirrer ete. It then becames difficult to cotlect for recycling, unlike the larger items. Such items
are cansing environmental pollution and leading to indiscriminate littering. Therefore, the State
Government intends to impose ban on such items to augment the ongoing efforts and further

improve the plastic waste management system in the State.

3. NOW THEREFORE, the Govemor, Himachal Pradesh, in supersession of the
aforesaid Notifications and in exercise of the powers conferred under Sub-Section (1) of Section
3-A of the 111P Non-Biodegradable Garbage (Control) Act, 1995, is pleased to direct that no
person including shopkeepers, vendors, wholesalers, retailers, hawkers, rehariwala, eic. shall
import, stock, distribute, sale and use the following one time use plastic (Single Use Plastic)
jtems including carry bags, thermocol items made of non-biodegradable material as listed in the

Schedule appended to the Himachal Pradesh Non-Biodegradable Garbage (Control) Act, 1995:

|
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="
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Annexure-A

1 4st of Authorlzed UToer o €T s
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Dealgnution
M1t Distnct Mapishialen
AH the Addl I O ommmseinners,
A the Additomal Thstrict Magistrates,
All the Sub-Divistonal Magistrates,
e Tehsildars and Naib Tehsldars
Al the Supenntendente of Palice
All the Additional Superintendents of Police and Sub [hwisional
Pohee Officers
All tic Deputy Supenintendents of Police
Al the SHOs (Station House Officers}
All the Head Constables.
All the Commissioners and the Assistant ( ommussioners
Municipal Corporations,
All the Exceutive Officers of Municipal Councils
All the Secrearies of Nagar Panchayats in Himachai Pradesh
All the Health Officers, Municipai Corporations
All the Chief Sanitary Inspectors and Sanitary Inspectors of Urban
Local Bodies.
All the Chief Medical Officers
All the Block Medical Officers,
All the Drug Inspectors
All the Deputy / Assistant Excise & Taxation Commissioners
Al the Excise and Taxation Officers
Al} the Territorial Divisional Forest Officers
All the Wildlife Divisional Forest Officers
Al the Assistant Conservator of Foresls
All the Range Forest Officers
All the Deputy Range Officers/Block Forest Officers,
The Director/Additional Direcior of the De partment of
knvironment, Science & Technology
All Environmental Engineers and Scientific Qfticers of she
Department of Environment, Science & Technotogy
Al Environmenlaf Engineers and Scientifte Otficers ol the HP
state Pollution Contrul Board.
All e Distoictand Assistant Tounsm Development Officers in
.1 posted m the Districts,
ANl the General Managers, Depaty General Managers, Assistan
General Manapgers and Managers ot 1P Tourism Hotels
Al the 1hsinet Food & Supplies Controblers in H.P,
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_ - ™
Particulars of Items _ I —
1 ) P!{L\'ﬂ.(' INFERN ’.“l"‘\ Pire ,-\!;tl{-n’p{- uf rhgﬂ" j}:j,'(.'.\' ﬂ'h‘d ”H‘Ekﬂﬁ.'l'ﬁ;’ -
2 Ploses, i wlasaes Plas & Thermovol botly ravs é;”dg.z—.r;_]_;ofher
Yo Cwieny e ax forka, spocns, bowls, katoris, lknives, SIaws, TEE
ST e st & FThermen of hotln
4 o B nly ['ha‘.ﬂi‘q‘ sAtrcka -
N Poastic sy o hallopny
{» !‘I’-J\fh'_'-‘..'t‘,r
T oL A snicks . -
& f{'t‘-t'f't‘d?n sfticks L
M Docthene  Thermacoll for decoration _— - -
" Wrappi b i ation C cigarette
10 Wrapping or packing films around sweet boxes, invitation car ds, and €18
. .-"»J't‘kt'f.\' o _
W Plaste or PUC banners less than 100 micron_ - - -
12, Stirrers . _571:(____ -
- ——’-— P —— -___'_ e e - e — P
13 Now-woven plastic carry bags less than 60 Gram per Square Meter( GSM)
: e ' : ; institutions,
S Any person, institution/commercial establishment (educatlonal m_stltu

offices, hotels, shops, restawrants, sweetshops, dhabas, religious institulions, industrial

establishments, banquet halls, etc.) causing breach of the aforesaid prohibition shall be liable for

the penalties as per the provisions contained in the Act ibid;

3 The Governor, Himachal Pradesh is further pleased to authorize the officers as per
the details contained in Annexure-A, in exercise of the powers conferred by section 7(A) and
Section 11(1) of the Himachal Pradesh Non-Biodegradable Garbage (Control) Act, 1995, in
supersession of this Department’s notifications referred to in para-1 above, for entry and
inspection under section 7(A) and to compound any offence as per provision of section 11 of the
Acl ibid, while compounding the offences committed under the Act idid, shall specify the sum

for compounding as per the following criteria;

Sr.No. ' Particulars - Amount (in Rs.)
(A) Quantity of prohibited plastic items Le. One tire use Plastic _ )
. Cetlery —
« b Upto 100 gms 500
2. T101°500 gms ) - TS0 T T T T
.3 1500 gms-1.00kg ' o C Y3000 ”_"!,
" 4. Above ] kg o5 kgs | T T 10,000
5. Above5kgs to 10 kus T T T
' - } i
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| Annesure-A
List of Authortzed Officers/Officials

+ Departments Designation

Kovemae 1 Al ihe District Magisteaics
< All the Addi. Dy. Cotnmissioners,
U All the Additomal District Magisirates,
4 All the Sub-Divisional Magistrales,
$ All the Tehsildars and Naib Tehsidars
Pahce 1. Altthe Supcrintcnaéms of Police.
2 All the Additional Superintendents of Police and Sub Divisienal
Police Officers.
All the Deputy Superintendents of Police
All the SHOs (Station House Qfficers)
All the Head Constabies. o
All the Commissioners and the Assistant Commissioners,
Municipal Corporations,
All the Executive Officers of Municipal Counctls :
All the Secretaries of Nagar Panchayats in Himachal Pradesh. \
All the Health Officers, Municipal Corporations :
All the Chief Sanitary Inspectors and Sanitary Inspectors of Urban :
Local Bodies.
"7 1. All the Chief Medical Officers o -
2. All the Block Medical Officers,
3. All the Drug Ingpeciors
Excise & I. All the Deputy / Assistant Excise & Taxation Commissioners
Taxation 2. Ali the Excise and Taxation Officers
Forest " 1. All the Territorial Divisional Forest Officers
2
3
4
5
|

— iy Ta tas

\'DD

v B b

Health

. All the Wildlife Divisional Forest Officers

. All the Assistant Conservator of Forests

. All the Range Forest Officers

. All the Deputy Range Officers/Block Forest Officers,

. The Director/Additional Director of the Department of

———

Environment
Science& ' Environment, Scieace & Technology
Technology 2. All Environmental Engineers and Scientific Officers of the
' Department of Envirenment, Science & Technology
3. All Environmental Engincers end Scientific Oflivers of the HP !
State Pollution Contrul Boitrd.
Tuurisim 1. All the District and Assistant Tourism Dcv_eloﬁmcn[ Officersin |
11.P. pasted in the Districls, '
) ,/ . 2. Allthe General Munugers, Depuly General Managers, Assistant
B\VL' ol l __ Gencral Managers snd Managers of HP Tourism Hotels
aleesupplies 1. All the District Food & Supplie in H.P, v
| fﬁOd\‘gfb‘ﬂ!Egl . Allthel - Supplies Controllers i _ M
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b. . More than (0 kpx ' 25,000
fye _ _
(B) | Liliering of one bme use plastic ems hy any instifetion/ 5000
tommercial establishiment (educational institudions, ufﬁccs,’
hotels, shops.  restaurants, sweetshops,  dhabas,  temple
' CUmPlt‘xts. tdustrial estabhshment, banguet halls cte.) within |
& premises and on roads, sircets, hill slopes, drains, forest .
. areds, publee parks, all public places etc. i
(@ Twenng of one time use plasiic items by individuals in the 1000
premuses of any  private or commercial  establishments
(educational  institutions, offices, hotels, shops, restaurants,
sweetshops,  dhabas, temple  complex’s  industrial
establishments, banquet halls etc.) within its premises and on
roads. streers, hill slopes, drain, foresis area, public parks, all |

public places elc. '

By Order,

Prabodh Saxeny, 1AS

Addl Chief Secretary (Env. &ST) to the
Government of Himachal Pradesh

Eodst No.: As above Dated: Shimla-2, 2022 '

Copy forwarded for information and necessary action to;

The Secretary to the Governor, Himachal Pradesh, Shimla-2.

The Pr. Secretary to the Chief Minister, Himachal Pradesh, Shimla-2.

The Private Secretaries to the Cabinet/State Ministers, Government of Himachal Pradesh.
The Private Secretaries to the Chief Secretary to the Govt. of Himachal Pradesh.

All the Administrative Secretaries to the Government of Himachal Pradesh,

All Heads of Department of Himachal Pradesh.
All the Deputy Commissioner of Himachal Pradesh,

All the Divisional Commissioner of Himachal Pradesh.
The Director (Environment, Science & Technology), Paryavarn Bhawan, Near U.S. Club Shimla-

3 )
. The Member Secretary, H.P. State Council for Seience, Technology and Environmenl
(HIMCOSTE), Block No. 34, SDA Complex, Kasumpati, Shimla-9.
The Member Secretary, H.P. State Poliution Control Board, Phase-III, New Shimia-9.

11,
12. The, Controller, Printing & Stationary, FLP. Goverament Press, Shimla-5 for publication in the

L

WS o I Wb

[
=1

Rajpatra.
13, Guard file.
, " Satpal Dhiman,
‘ T/ © Add), Secretary (Env. S&T) to the
/ [ u') Covernoment of Himachal Pradesh
{ (’{ P -
b

3|Page
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All the Food Inspeclors

All the Food Safely Inspectors,
All the Block Development Officers,

All the Panchayat Inspectors, Sub-Panchayat Inspectors and
Secretaries of Gram-Panchayats

All the Regional Transport Officers.

All the Regional Managers and Bus Adda Incharges of HRTC, _

All the Temple Officers.

-
¥ 2.
3.
1 RDD: 1.
Panchayati  Raj 2.
1 HRTC I
- — . 2.
. LAC [
13 ’“Edﬁgﬁes 11
’ 2.

SfPage

The Chief Executive Officer and Executive Officer, Baddi,
Barotiwala and Nalagargh Development Authority,

All the Executive Engineers/Assistant Engineers/Jr. Engineers,
Baddi, Barotiwala and Nalagarh Development A_uEEqrity




530 / L

Prask xR J:‘).f’

;" -
i ¥
LU Y . .
‘ SR I N oy
\ " Pl W P e ) aed § b
‘ Liow . 1 i it |\ll A I\;'\u-[
; ‘ LS ]l}r\l ! [ |||'| lt‘{ “l}ﬂl N

liv !)ll)(,) tbl'!'.l.ll Al }\flt

; :i.m PO, Ll of e Lyinen L Kevlonp,
Tre € NOUE b 1 al, I\\.‘.hl“\l.. '

Phe Tehsildar, [ wl e Kivlong
e Nath-| clmlclm lniuu,tm.dmpm‘"'

o W 13] )[] I ah “J] ‘u {,\ iy h"““ - ﬁ
0 he DESE), dlm‘ul a I\&‘::L'm“ _ o
0 The baise g Iy mwu’wjl et “E ; :

b

Pl RA, ilRIL l hu:ﬁlal‘]u, ’t“ng

i\‘{s. -o'-'?:'%:- e -IgJ' f;j)ﬂ‘
decl Repardiag € hd*hub i !h—chn (ﬂ' tsse qi Pu’h'lhune l"‘i—‘ pi S

waste htlmmg mui f*‘m-ﬁn “inglv us:., pi*lbﬁ{. in ﬂw stute ey
itp.

fe AT e miaam . L

: Niodly 7o fu 10 lht. l:tr‘»}, 2t {cu vi‘n 'E.. ]n Lns w;_.,arc’ lt 15*0 "‘sl‘v"m
‘e Governmcnt has hcamm rhn 1‘15’&3 o
iolations of these’ ordus shodld’ h_e ""

Challans oir the use c)f s.tnglc,m,e 'plsstw .-md. .w hux,rmg, ;

In Llus coutcm }nu m‘c:‘rixaliefoiﬂ, Julutﬁf,d‘ib 1 c-pnh ang pcrsun

fom your office ta collodt: Lh’tllm* boaks Ay pb" cqwmmem o1 your office and
subordinate officers urider you: U
Lenceforth, you are nlsu%rcquesicd to, submit month wise report ol

che Lans conuucted under 11D, Nqﬁ, Dmﬂ"*laduhlc Gmb*q:c {Contral) Act, 1HU
“lo "Jh.. oftu.c of LI'!B UTl'dL-]‘blE‘.ﬂCd 2" -‘f E S

r.‘
;

-::-'_'

Eﬂs'i-“i_Notiﬂcatiuil.__",-_.‘ -

ot _"-.1.5.‘7‘5 TR T T e A et ey =
N cane e .




] If-', ‘
OFFICE OF DEPUTY (‘()I‘{IMISSI()NI‘:R LAHAUL & SPITL /¢ %
F-mail: de-tigh-hyr o1 nic-1o Ph. No. 01900202501 Fax: 202502 8 S
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HCASP DB &4 Dated Keylong

o
1. lhe Slqwrinlcmlcnl ol Police, 1.ahaul and Spitl al Keylong.
> Yhe SDMU ahaul/ Uidaipur.
3. The DIDO. | .ahaul at Keylong
4, The DIO, Lahaul I‘oresl Division at Keylong.
3. The CMO, Lahaul at Keylong
6. The Tehsildar, |ahaul at Keylong
7 The Naib-Tehsildar, Lahaul/Udatpur.
8. The BDO, Lahaut al Keylong.
9 The DFSC, Lahaul at Keylong.
10, The Excise and Taxation Officer Lahaul at Keylong.
11, RM, HRTC, | ahual at Keylong. _
Subjeets Regarding implementation on single use plastic in the state under
H.P. Non-Biodegradable Garbage (Control} Act, 1995,
Sir.
,S&T(F];PWM-SUP-

Kindly find enclosed herewith DO.No. Env.

1022 dated 19" July, 2023, on the above cited subject.
In this context, you are, therefore, requested to ensure strict compliance 00 ban on

use of single use plastic and check violations thereof.
Further, you are also requested 10 submit month wise report of challans

conducted under H.I’. Non-Biodegradable Garbage (Control) Act, 1995 10 the office of

undersigned.
This is for kind necessary action.

F.ncls: as above.
Yours faithfully,

(Sankalp Gagitant, FHPAS)
Assistant Cmmissioner Lo
Deputy Comyissioner
District Lahaul and Spiti.

Eridst.No. as above Dated /¥ 341592023
Copy forwarded to The C hief Secretary to the Government of lHimachatl

pradesh wrt DO No. Env.S&T (FYPWM-SUP-1022 dated 9" July, 2023 for
information, please. /
o 4
B ;_P ;° Assistant Cd@tmissioner to
b’\\e —}f ! ) T Deputy Cofyyissioner
‘_ w'. - District Lahathand Sputi.

I

y

/

r
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Nd ANNEXURE -

OFFICE OF DEPUTY COMMISSIONER LAHAUL & SPIT]
. . E-mail: de-lah-hpionic.in Ph. No. 01900202501 Fax: 202502

-1

o

No. DC/LSP/DB- 62~ 2 Dated g),{(ffflarch. 2024
To

1. Superintendent of Police, Lahaul at Keylong,

2. SDM Lahaul at Keylong/Udaipur.

3. DTDO, Lahaul at Keylong,

4. bl Conservator of Forest , Lahaul at Keylong.

5. MO, Lahaul at Keylong.

6.  Tehsildar, Lahaul at Keylong.

7. The Naib-Tehsildar, Lahaul/Udaipur

8. Block Development Officer, Block Lahaul

9. DFSC, Lahaul at Keylong.

10, Excise and Taxation Officer, Lahaul at Keylong. ’

11.  Regional Manager, HRTC, Lahaul at Keylong. ]

Subject:  Regarding challans on the ban of use of Polythene bags, plastic waste
littering and ban on single use plastic in the state under H.P. Non-

Biodegradable Garbage (Control) Act, 1995.
~ Sir,
This is in continuation of this officer letter No. 332-42/DA dated 19"
September, 2022 on the above cited subject.

In this context, I have been directed to inform you to monitor strictly the
littering of non-biodegradable material in the district and submit month wise challan

report to this office.
J / y Yours faithfully
A fly ) ‘
’ [y
R Z sl Assistapp¥ ommissioner to
mu o a Depur{Commissioner
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OFFICE OF THE

ANNEY uRE-R -t

SUPERINTENDENT OF POLICE
DINTRICT LAHAUL AND SPITE HIMACHAL PRADESH

emhl {d- ay-labe ipgernle.dn

i\_:\‘ eyl : -

Deputy Commissioner,
District Lohaul & Spii (P}

™Dl 2y

Garhsage ) contro] Act, 1995,

desnaee ried above.

In this regard the fequisite information.is submitted as below :-

In reference 1o your office letter No. De/LSP/DB-61 dated 26.03.2024 on

Telephone No, +91 1900 202226

Regarding challan uader the provisions of HP Non-biodegradable

= S Place No. of challans made by Police under | Antount of compounding fee
this act during mentioned- duration realized during mentioned
i ' : duration -
Il Sisswand | © 07 3500i-
ol I Koksar

This is for the favorof your kind information please.

Loy
L]

" Yours sincerely ~

F,
SM! :ndentof Police

Lahaui & Spiti (HP),.



HP Seate Pollution Control Bonrd, Regional Office, Kully

_Detnli of Compouding fee collecsed In Lahnul Arco Le. North Poriot of Atn) Tunnel Slssu nnd Koksar
plh - - - - LB SAC area.
! .

sr.
Nu. Mame of wnitper 3 : |
. N persen and acdress SUT lems Ny i
) Mr Rejesh S0 P , N Lo e SAmE Ry Daied
jesh S0 Prusetam Valb Lortnas {Fefikee Resisuranty Sissu ! Banned SUD ilems e, SO 2172027
Nulla plosbic straws I )
< M.r Mangal Ram § o Om Prakash Vill Pokhi harsung ol I‘ci:hl UIII':I.I;BIJ.SGP liems l.c. 500.00°  21.7.2072
1Sis5ul plostic glass . | -
s . . e e e |
3 Ms Nordu Kumar € o Rane s Raw g Vill $issue Distl, £ & §  Banned SUPiemsic. | 500 0ol 2192022
: 001 R

i _-ﬂnsuc spoons

A %nu;_,'o'shl S ¢ Sh Ram Singh Vil Sisso Dist L & S
plastic spoons

\Banned SUP itoms e

TTs00.00 0 2072022

Usa of banned SUP
ilems

£Mr Hs homr Mo Man Bhadhur vill, §|S<hu Ds'st-!.-]. EL—S-

500.00,  21.7.2022

Banned plastic jtems

¢ M Raencer Kinar S o Sh. Norbu Chhering Vill Jagaaha B.0,
forks & spoons

Sisry

N Ve Nemar S o Angrup Vill Chokar P O. Sissu Distt, L & IBanned SUP ilems i.e.

~

i M Raesn\ lage Bhoirwa P.O. sarea UP North Porial Atal

ittering of Solid waste

] A
500.00{ 21.7.2022

! {50000 21 7.2022
- plastic glss, spoons _ [
L

100000 03.8.2022

*..zen2 Kumari Vill Silhenc P.O. Sissue Keylong Dist. L &8 [Bopned SUP items i.e.

— -
500.00)  03.8.2022

ANNEXURE R-L

- - . plastic straws
- M. Depender Singh VPO Drlah Mandi, at VPO Sisso Distt L &8 [Littering of Solid Waste 1060.00] 03.8.2022
- - 1
$= Seram Gurmel (Rohtang Food ) VPO Koksar Dist. L &S [Plastic forks 50000 08.93022
"2 5imz Devi D o Bhawana village Katbehali Tehsil Keylong Distt |nned SUP ltems LLe. 500001  10.03.202)
45 plastic spoans & gla. ,
Rzender Topwal B0 New clony Shamshi (at Koksar) L. & Use of banned plastic JSOD.OOT 26.5.2023
3 items i.e. plastic
cups
.4 ive S o Sh. Gian Singh Village Shutang P.Q. Sissy Distl, Use of SUP items j.c. 500.00| 2652023
&5 plastic forks
i T use of barned SUP items - T
~_ Sruw Teuch Dhabe VPO Sissu Tehsil Keylong Distt. L & § Glasses 150000  1409.2023 i
e use of bapned SUP items
water Fall view café VPO Sissu Tehsil Keylong Distt. [, &S Glasses 150000  14,09.2023 !
=T ‘ use of Noa woven carry T
Thakyr Dhzba YPQ Sissu Tehsil Keyloag Distt. L &8 bags 50000 14.09.202]
T use /sale of Non woven ' o
Lovrang Dhaba VPQ Sissu Tehsil Keylong Distt. L & 8 bags 500.00) 14.09.2023
g B Littering of banned SUP | o
Sushant Fumar Vill Teling P.O. Koksar, Disit. L & S items ¢ 1000.00 19.03.204
20 Kamlesh Thakur VPO Paid Tehsil Dharmpur at Koksar Manli leh fuse of banned SUP items o
Highway Glasses 1500.00  19.03.2024
Gorss Total 16500.00, T
g .
)
Er, Sufil Sharma

Regional Officer, HPSPCH Kullu

————
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OFFICE OF DEPUTY (‘()MMISSIONER LAHAUL & SPITI

E-mail: de-lah-hp o nic.in Ph. No. 01900202501 Fax: 202502
e —— - — ... - e ------_c)_;T_____ -
No.DC/LSP/DB-H3 Dated =6 March, 2024
ORDER

The Committee in compliance of meeting held on dated 15-03-2024 having
following members is hereby constituted with immediate effect to specify Vending and Non-
vending Zone at Koksar, Sissu and North Portal of Atal Tunnel Rohtang and submit report

within 15 davs:

1. Sub-Divisional Magistrate Chairman

2. DepulyConservator of Forest Member

3. Block Development Officer Member

4. Executive Engineer, HPSEBL Member

5. Executive Engineer, JSV Member

6. SDO (Pollution Control Board) Member Secretary
7. Secretary GP Koksar Member

8. Secretary GP Sissu Member

9. Pradhan GP Koksar Member
10.Pradhan GP Sissu Member

~11)
Endst No. as above Dated 2§ March, 2024
Copy forwarded to:
[. The Sub-Divisional Magistrate, Lahaul at Keylong for information and necessary

action.
2. De Conservator of Forest Lahaul at Keylong for information and necessan

action.

Block Development Officer Lahaul at Keylong for information and necessary action.
Executive Engineer, HPSEBL Lahaul at Keylong for information and necessar
actjon.

Executive Engineer, JSV Lahaul at Keylong for information and necessary action.
SDO (Pollution Control Board) Lahaul at Kullu for information and necessary action
Secretary GP Koksar /Sissu Lahaul at Keylong for information and necessary action.
Pradhan GP Koksar/Sissu Lahaul at Keylong for information and necessary actior

f\\\U} / = /7 DepL%\gQ_tw{ssioner,

3'
/ ( (HUI - District Lahaul and Spiti

A& . h\—'

Sy

B

% = o
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" OFFICE OF THE DEPUTY CO]\IMISSIONER, LAHAUL AND SPITI
DISTRICT.

TR T T — 4y —

No &3~ ?3 9../1SADA

To
The Deputy Commissioner
Kully District Knllu
Dated 3 0 hugust, 2022 |

Subject:- | Regarding disposal of solid waste from Lahaul to the Rangri plant at Manali,
Disirict Kullu, )

ra R VT T PEPLTY ClOdbidsedoryen, by

S Madam ‘

et it SR -—
On the subjcct cited Tf}uqve a copy of letter from Nextgen Chemicals Rangn at

Manalj is enclosed herewith. Tt is stated that the District Administration is in the process of
setting up a Solid waste management plarit in Lahaul in complance to the NGT order No.

606/2018.
It is subrhlttcd‘ a? tahalil Administration is reguiarly paying Nextgen Chemicals
for the disposal of % Waste from I.aflaul thmugh SADA Keylong.

Thérefore y&t‘fi’“ébn“d"s‘elf is requested to permit the disposal of Solid waste at

’ R-angj plant ﬁqre  Jies in A osek,on, e same terms @nd conditions, ag MC Manali ‘for the
: interim penod t]lf the waste managemcqt plant is made operatlona.l in- SADA Keylong

JRARER. bl
Yours fa:tb.ﬁﬂly,

1 [ LIS PRl

I

e T [ o g e et A s

R T ...ll.),n.l.t cetal vbuve v G e mﬁﬁ%@ﬁ@r‘er
3 Voo Jbecath o stebol e o e o ;9 AT
+ 12 i Lo -1 1'&, l H P
Endst, No..cf.ﬁ.i,...e?.&.‘?..".‘.}SA BA WL ‘E@' ?é‘sxig .rqlugust 2022
@ .
Copyforwardedto. it met Ll vis ] !
1. The Assistant Eqwron]mep,t lEPgmee'r,HP Stgte Pollutlon Control Boa.rd District Kuliv
for information please.
- 2, The Executive Ofﬁc&g, Municipal quqcal Ma,n_ah fE’l‘ igformatipn 3Dﬂ Nf?ccss_aly.acnon :
VT pleasc _. : ' o . ) __
ot BERG f"CH
' PQ? i : i Lahau :‘. e Ci
_ ] P ";“'L"'zr BT ﬂrdy .
m?ﬁ TUTTT T Enlpud St of iyleny . - ' iE{e,ylong & P) 4 o
' o . ~ T4 “os RO

T T L
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(BBy Fanail and Speed Post)

~ 'T:o g5t August 2022
The Subdivision Magastrate,

Keviong,

Disuwt Laboul & Spit-HP

sule - Regarding receiving MSW from SADA area Reylong, district L& S,

Dear Sir/Madam, ‘

With reference to the above subject, we would h'ke‘ to inform you that the vehicle from Sada area I{egf'l ong
randomly unloads MSW at the WTE Plant Rangart Manali site, which is being opposed by the Municipal
Council Manali authorities, as the site is already exhausted with existing legacy waste.

The MSWM site at Rangri is fully exhdusted with the legacy waste and the incoming fresh waste and we
have no more space and the capacity to accommodate the waste from your area.

In view of the sarne, and to Tun our operations in a smooth way kindly make the necessary arrapgements
to dispose of the waste at your end or alternately you may also contact to the Executive Officer, MMC

further clanty. !

For\-:"\\'extgen Chemicals i,

SO T AR A Y

Autho J:éig;ig"natqty
ol s et e ).
e AVIT Ploooo 0w 0 0

Copy forward to, bl N
1. The Hon’ble Depnty Cﬁm.l:_l._lis_sic:?er Kuflu f_'oir Infe rl:n_!:;_ﬁon"pleasel.
2. The Hon'ble Deputy durhmlsllsﬂme'r]f, & § for I!‘qur_xiiéﬁi?n and N7A please.
3. The Assistant Environment hﬁigﬁ.neer, HP State Pollution Control Board District Kullu for

information and N/A Please. .t .- . : Co
4. The Executive Officer, Municipal Council Mauali for Informeation please.

4 LR

« For Nextgen Chemicals
e AuthoriseT Sighatury e L -mﬁ'-"}:‘\ ,} A .I ,’I,f[“ 1
AW 9.1‘(}/ L DY . f
;‘}boef'\}b‘,\ - 2&\%\' . K‘: { M IJ :‘I) o i &
.P Pﬁt)?-‘ -}‘!:_\-‘-..__ i v i
5 S -

s
/_rw@/a/do - Pt
f Go° - o
[ Qo o |
”J T . LY TG e “
/9’{5?\@' RANGRI-MANAL-I75131-BP, EMAIL-WTEMANAL YAHGO.COM, MOBILE- 9817250005
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h‘-—"_"'""l':"m C s
=—-Promr .

SDM cum-Member Secretary
Special Area Development Authority

Lahanl at Keylong

To

The Executive Officer

M.C Solid Waste Management
Site Manali Rangri H'P,

Dated 14-01-2024

Subject: - Requested for garbage Dumping M.C.W.M site Manali.

I W YT

Sir/ Madam,
o SEINT cum-Muembir ez

Wevath ‘sardiag he' Muhjeiph€orporation Waste Management from

L ahenl T Key b
Special Area lﬁle%'lgloﬁ;netﬁt iﬁ]&thonty (SADA) at Keylong for and Disposal to your

" Rangti Mumc1pal Cotporanon Waste Managemcn’t Site.

‘ } lr Kecylive i
Vehicle Owmner p{ g%“lsfe } JSI}] I‘Szll}yang T'as]:u
Dnver Name:- Ta,

Vihicle Noz- B B¢ 6‘1‘%‘%&2 izt
IJaled I:I 0] ?U’«'-I

...._::’L'fii;;-’l-‘-_.; 'Ft,%]euﬁﬂ}rﬂ g,lrhavs, [T g e X, S L i

e gy S e
::‘_ic L e i{ml 1. YDUIS faltb'ﬁllly

We are sending Jhe s.v'll-nn_.cipur: INp a0

.lq-' s e Tk s'-:'l.i-'iﬂl‘ﬁl'll"q."‘-'ij'.j ,': it \}"‘)\S i QHIﬂvMCIQbGIJ Secretary
L Specaa] Ates Devélopment Authonty -

ol uttpal LCurporation Wt J 0o '“"Lafhaul atKeonng

) AL LI I TP ]\.l‘i'.l-lru‘.‘:".;R'éUﬂﬂ R TR s a
C e Mg e T _ ' T A
...'.a1 Lt L. 'V'L‘]I".lg \i” N 1[ P (.)6 ;55‘, ‘1‘232 o ’ .: ' M y / -
“ ..,., . C- ] . - . - L o -?__“ " L4
‘- T !nmlcmg You | ﬁh‘ Doty r;}
e i R ot S S J— . . ' 'U“J.;!
TR T ' - B ""’“" 52 "‘"As’e"m L
Fre - S ]
Rad .. - ¢
- ' e ‘ ,
) Sae vl K
e —_— ‘ Li I _.__ .
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Material Recovery Facility Plant: GP Koksar
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SPECIAL.  AREA DELLOPMENT AUTHORITY, LAHAUL AT
KEYLONG IHMACTIAL PRADESH.

Wheteas consadooon the ond oo doscdogng o and sensis e al
the aiva, SAD Y Kevlong has been mcluded under the pursiese ol Flimachal
Pradesh Town and ¢ ountuy Act, 1977, vide notdication no, FCP-1 (5)-9.2002
dated 17-08-2002 by the Govt ol Himacha) Pradesh. The notification was
waged i The contest that doe (o the historical & religious importance ol the
dvea people feons detlorent pagls of the countis st this place every vear and 1o
provide Lacilitivs te the tourists, pilgems, and general pubhic, its prespectine
planning regulated and conlrolled growth was inevilably necessary. The sud
area is constituted by one Gram Panchayat of Block-Keylong, District Labaul &
Spiti . Gram Panchayat Keylong

i Whereas, a meeting of general house of SADA Keylong was held
in the office of the undersipned on dated 23-07-2021 various members of the
house raised issues regarding increasing tourist inllow in the SADA Keylong
wrva and thus the l'iqiﬁ'g problems of solid  Wasie inanagement. scWage
monagement. and fragite ceology ol the region, Besides. 1he members of the
SADA house also raised the issue of Juck of finuneiad resources with SADA
Keylong to meet out these pressing problems which need o be addressed
immediately in public interest.

And Whereas, the general house ol SADA Keviong passed a

znimous resolution that a fee be charged from all the vehicles (except
vehicles bearing registration no:~of-the-State~of Himachal Pradesh). entering
SADA Kevlong for the resource mobifization of SADA Keylong to address
various  dssues  ol’ ecological/environmental  conservation,  develop
infrastructure/mechanism for effective disposal of solid Waste -and promote

sustainable tourism in the region.

LN LR LW S T A T

+ And Whereas, Hon'bie Uigh Courtin Raj Chauhan v/s State, CWP
NCLS282003 n itk order dated 19-04-2004. while giving {is abservations abow
another similarly Ka placed ureu .o, Manali arey of District Kullu, had ordered
the State of Himaehal Pradesh o churge a tee from all the vehicles cnlering
Manali for augmentalion of resovree mobilization for the development of
urism and epantion and upkeep ol tourism eelited intiastricluse Tacilities. The

- Gove of Himgeha| Pradesh vide notilication na, Tam-143)-222008-1 dated 29th

Muy. 2004 then ordered 1o oharge fee Jor this purpose on vehicles entering
Manali fown bearing registrution no. other than the State of Himachal Pradesh.

w!

SN, (30

H Bapiizy mg e, npy '

T
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Broren oo v vy of e coreumstone s stded sdan g the reselution
Passed by SADA ol i kos long, the orders of Hon™hle Migh Court i cwp
NO S22 2003, wd “exerise ol powers vesled ip the Charman ol SAIA
[ahaul qy Kevltong u - 7100 ) or the Himaochal Mradesh Town and Country Act,
1977 read wuh Secinn vo ol the TH Municipal Act, 1994, it is hereby ordered
that b the veieles teseept sehncfes bearing regisiration no. OF the State of
Himchal Piadedh) citering SADA Kevlong aree shat! be charged o "SADA
Deyeloprent T'ee™ as per the following rates

a) Fao wheelers LENTHS
b) Cars Rs. 2002«
STV S, MUY s, 300/~
drAH Einds of b s ok s foo 20

Thas order shall come into effeet immodialely, The ’lr:rm?a and
conditions’ reparding utilization of this fee shall be as per the puidelines issued
separately vide Office Orller No, 186-187/SADA Dated 27-08-2021.

By Order/-
‘ Chairman,
Ax Special Area Development Authority.
[.ahaul at Keylong .
PMCumrtn e Epdst, No J8% = /98 SADA - Daied 270 Augus(.2022,

ot Atcr Tavea t St £ g B cily

Bhas! w ke loug Lo iot i, -
Blbnl —-\ C it e e —

Copy lorwarded to:

I, The Hon'ble Minister ol 1.1 FERPG & T Guvt ol LLD lor information
please, ‘ -
2. The Principal Secretary, Town & Country Planning Dept. to the Govt. of H.P
for information please. ' a |
3. The Director. Townd Country Planning DeptaShimla, Govt, of 1LP
4. Ihe Superintendent of Police, Disfrict Lahaul & Spiti H.p,

- 3. The District Tourism Dev, Offieer, District Lahaul & Spiti H.P,

: 6. The DPRO, Distriet Lahaul & Spiti for publication in Print Media.

*  7:AlLSADA Members, | |

; Priyy !“h LASE o\
SDM-cutpAMemBerSecretary, gf Papu. -, :
SAFMrlahesl s Blceytan B _ %":“"fg"\:‘lf@h» P i(.'-_ja.!f ~

o Bra meew Plave epinar-
Lt ) dy foes fongr L i aa

Sandgy

-
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OFFICE OF DEPUTY COMMISSIONER LAHAUL & SPITI
E-mail: de-lah-hp ¢mic.in Ph. No. 01900202501 Fax: 202502

No.DC/LSPIDB- $4—42 Dated o6 March, 2024

To

t. Deputy Conservator of Forest
Lahaul at Keylong.

2. SDO. Pollution Control Board
Regional Office Lahaul at Kullu.

Subject:  Regarding to take up study of carrying capacity of Koksar and Sissu.

Sir.
This is with reference to the subject cited above and to intimate that as per

decision held in the meeting on dated 15-03-2024 regarding to study the carrying apacity

survey of Gram Panchayat Koksar and Sissu, District Lahaul and Spitl.

In this context, you are, therefore, requested to initiate necessary action m

the matter accordingly and submit Action Taken Report 1o the office of undersigned at

the earliest please.

Yours faithfully, .-~

ommissioner o
ommissioner
haul and Spiti.
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Material Recovery F acility Plant: GP Koksar
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Cmpnal ‘0 Lpoi el D

Tax Invoice ot o tacpemer [

Cirpdicate fir iuppi'!' | I

—————————— .

Nextgeﬁ Chemicals

Waste To Energy Plant
Rangri-Manali.
HP- 175131

Phone no.; 9817250005 Emait wiemanafi@gmail com
- . GSTIN:O2ADRPJTSASIIZI, Stater 02-Himachal Pradesh ,

SDM Cumm : S v MG RIS o
emb:-r Secmtol'y (SADA) Vebicle Number: : Place of supply. 02 -Himachal

Leh M
7 ‘:nar Highway, Keylong, Hirvachal Pradash Pradesh

|

Contact No. : 94598584789 |
State: U%’El:imad‘.al Prade;h I
- s |

Invoice No, : NC/WTE/10511358 .
Date : 06-04-2023 ;

i kti-a;zam. i

“Tip - Chﬂ Y 'b-‘st-fm“'ﬂ g.‘ﬂ“‘*’-—:‘*:?%il‘“ _._ . .
1pping Charges For MSW
Disposal/ Processing” 38251000 7570 KGS T1.00{ %7,970.00 ”‘{;;? T "793”_! =94o450[

T |
Tort | $747000| X71730| R717.30) 29,401.60

SGST £ 7.970.00 9% ¥ 717.30 | Sub Total
CGST % 7.970.00 9% T 71730 Round off
Total
Recefved

Balance

Nme Thovsand Four Hundrec[ Five Rupees un[y Date-22.;‘03/208
HPA2-1793 :
N weight-615Kg f
: Date-22-03-23
! HP66-5829

M. Weight -7480kg
Date-23-03-23
HR42-3119
NWeight-1130kg
Date-24-03-23 :
HP423119
N Weight-1150kg
Date-25-03-2023
HP42-3119
N Weight=1190Kg
Date-27-03-2023
HP42-3119
N weight=1515Kg ' !
Date-31-03-23
HP42-3119
N weight =830Xg r

9.
L3 T
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LN ot
C:”.ZJ d . Qagma For Rucigient D
Tax 1nU0iCe Bupthzte o Tansporter D

Trpbae for Suppher D

——— e

Nextgen Chemlcals r
Waste To Energy Plant, l

Rangri-Manali, |
HP- 175131 ‘
Phone noz 9817250005 Email: wiemanali@gmail.com
e - ) _ Gsr[N: 02ADRPITS481L12]1, State: 02-Himachal Pradesh J
i s o - . el o g — - peprrr—— - - _- _]
SDM Gum MemberSeuatory [SADA) Vehlde Numher | Place of supply. 02- Himachal | !
Leh Manaii Highway, Keylong, Himachal Pradesh Pradesh
175132 - invoice No. : NC/WTE/10511372 _|
ContactiNo. : 0459884789 Date:; 17-05-2023
State: U%—ﬁlmachal Pradesh
. ZIIﬂJ’Jiﬁi
"Ttpplng Charges For MSW g1, 017 90 E{ 1.017‘90
1 Dispasal/ Processing” - 11310 KGS 100 ¥ 11,310.00 9%) (9%) % 13,345.80
7| 4 z
¥1,017.90 017.
Total 13,310.00 1 IO 42 345,80 80 |
- 2 11,310.00 9% %1,017.90] Sub Total x13,345.80.
cGST £11,310.00 9% % 1,017.90 | Round off £0.20|
'i Total ‘f '13 346.00
; Received q 0.00] l
: Balance ? '13 3-15 00_!
- o .'- ; BRI e P 3 -.-.“-_&:"E‘...‘ 9 T g Py 3 PERAE - — s - —t
IR O R T e S L N
. Tthteen Thousand Three Hundred Fl:lrty Six Rupees only 'l'ippmg Chg For 1st Mayto '1Eth May 2023

Fermsp 3II;]’,33)73§91§’~ s For, Nestgen Chemicals !
Thanks for domg busuness mth us' I|
1
i

3 Fof e
N R """"*","‘*.':-. F e . vhiRmicary
Bank sAcv;Dunt Mo, .50200021 669241 . Stnston,

Bank JFSC code : IFSC- HOFCO002859
Account holder's name : M/s Nextgen Chemicls

Authorized Signatory

1

4
v C_‘ B ol /W"’TCOP |

E]

Y S
# o .-ld_é,_—--'
//

%
3




\ \ G AnperoRrE-R-8
F————y

Tax Invoice R o

B Trighea fon 'au;upl-:r D

Nextgen Chemlcals |

Waste To Energy Plant, i
Rangri-danali,

HP- 175131 |

Phone no: 9817250005 Email: wteranali@gmail.con |

h - GSTIN: G2ADRPI7548L.121, State: 02-Himachal Pradash |
R AR Y B e rintenon L e g
SDM Cum Member Seqratory (SADA) Vehicle Number: Place of supply: 02-Himachal
Leh Manal Highway, Keylong, Himachal Pradesh Pradesh,
j 175132 {nvoice No.: NC/WTE/10511376
+ Cortact No. ; 9459884789 Date : 01-06-2023
St Qi; Hamacnal Pradesh __i
z"'} ‘?ﬁm AN Biioiin}
. TR . L e A b s 3 .. Lt ! !
i Tlppmg Chargas For MSW T42_9.30 ¥ 42030 !
1 % 5,628.601
Disposal/ Processing* 38251000 4770 KGS T1.00] T477000 %) (9% =
Total ' . ) %T4,77000| T42030| T429. 30 7 5,628.60
Co, - ME VAT A ERrENEE e Jraatimg T r."' e Ih ‘L'Lc - )
G = 51 R OUNEMNN UG S S T s e I
8GST {4,770.00 9% ’ £429.30]Sub Total % 5,628.480 |
CGST 4,770.00 9% % 42930 | Round off . T040|
Tatal %5,620,00 |
Received : 20.00 :
. 75,629.00,
I 7 SRREIR
Tlpplng Chg For 17-05 ZOB to 27-05-2023
‘_“.::_3 J.J"E:mf.tmf For, Nextgen Chemicals
Thanl-:.. for doing business wrth usl .
PO N A AR TR - R Tr N M e T fot o ForRexlgen Lhimigaly
? 'r o8 ‘F’h‘ﬁg o F e e S A T T AL . .
Banlr Account No, © 50200021669241 : . Sigraton,
Pank IFSC code : IFSC- HDFCO002B69 Authorized Signatory
Account hiolder's name : M/s Nextgen Chemicals .
. _*—‘_-‘____‘—‘—-..— ——

(Q}}NYSQQPF A ‘ //\'l ’h‘:]‘




onwlormvenl D
Bopluaiz Im Umaspane’ D
[llﬂh:dl:‘lllfm.' D

Tax Invoice

Nextgen Chemicals |

Waste To Energy Plant.
Rangri-Manah,
1P~ 175131

Phone no: 9817250008 Email: wiemanali@grmad.com
GSI'IN D2ADRPIT5481. TZ? S!atc OZ-Hmmchal Pmdesh

TE TR G o)

sf:é N PRI MR s 115 1 DYt A (0
Cum Member Secratory (SADAQ Vehitle Number Place of supply: 02-Hhmachal
Pradesh

#;211‘;1fn i Highway, Kevlong, Himacha! Pradesh
Invoice No.: NC/WTE/10511383
Date : 17-06-2023

Contact No. : 9458884789
State; 02 -‘Hamachal Pmdgh '
v . i e oty o0y et -; ?"_," ‘:- BEE T :.. = ] P WAL i ‘I;.'-; '_. Dy "{‘;T EEE =
e A7) : . i) i Xan .-M,-.;}-.‘_“ i@ wig

Tr‘d“m

Tipping Ch

pping Crarges For MSW 38257000 17795 KGS 27.00 Iﬁnssool “50{;3.55{] ?160(1955'“099310
_i_..._.— — s

A TR

DISIJDSBI/ Procassing”
E4 g !
] 17, 795.00 g 1.50155) £1,601.55 20,998.10 |

i Total
SGST £17,785.00 % 20,998.10
cest £ 17,795.00 9% % 1,601.55 | Round off 20,10 _,}
' Totaf % 20,998.00 .
‘ Received % 0.00 |
{Batance % 20,998.00 |
Twenty Thousand Nme Hundred Nunety Eight Rupees only Tipping Chg For !
04-D6-2023 To 15-06-2023 i

ST '_:‘E‘_‘lﬂ?'_

o For, Nextgen Chemicals ]r
|

Thanks for doing business wn.h us!
T e T

feiosams o
' Bank Account No.: 50200021659241
' Bank IFSC code © IFSC- HDFCO002BG9
LAccaunt holder's name : M/s Nextgen Chemicals

Frmyfelmmiigs oo 0 S B e
eartice For X@Enunmncau

.
d Szniaion,

Authorized Signatory

oi‘

Al =

“'f*-:-.m__‘_

"d.".

",
8

AnnexupE- R

T w .
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(o

Tax Invoice

. e

" ANNEYURE - R: &
Coigansl fip Ve sfmnl U
I aatn Lo [ranegxstes I-J

Tetpia ati I Sgueier? | l

Nextgen Chemicals.

Wasir To Lrergy Plant, |

Flamjn-Manali,
WP 176931 ¢

Phone no_ 9817250005 Email: vaernanalfeqmail com
GSTIN QZADRIYTHABL1Z 1, State O Himar hial Prade_'.h .'

T

S ‘-, T e

SDM Cum Mamnbor Scaatory (SADA)

l‘e;t:]!\tmaﬁ Highaay, Keylong, Himachal Pradesh

Lentact No ; 9459884759

Vehicle Number:

TR D

| Place of supply. 02 Flimashal
Pradesh
Invoice No, : NCAWTE/10511388
Date : 01-07-2023 :

.Ma'.e 02-!-hm.3|:hal Pradesh
: F - *1-—\ X . | d Vin Yt . '
. “Taaoing Charges For MSW ' fc‘ 1-1;12‘10? %:1 142. 10 ‘I
B ) , 497420
Disposalf Processing” 38251000 % 12,690.00 o, o € 1497420
Yotat T 10, N
o 1269000 ’”'”2‘""[ XN14230 1 14,974.20
TRt e o TeRem] im0 RN
SGST g 12.590.00 Too% ¥ 1,142.1D { Sub Tow| 71497420
CGsY T 12,690.00 9% % 1,142.10 | Round off -3020,
1
Total - £14,974.00
Reenived % 0.00
Balapce {14,974.00
[ = o B Tl - Ry r'hh-'v. ‘_‘"L.r S ‘""'\'l B\ SRR o v i
§ M YT ce Xy ount RV ord s SR _...J-;:Jéaar'fp”fbm
- Fourlzen Thoumnd Ning Hundred Seventy Four Rupees on!y Tipping Chg for 16 June To SOJurie
F b g ﬂm DI AL E bct I For, Nexigen Chemicals .
Trzniks {or doing business urth us! E :
- ’ . T A e D1 REmen Lhamr g
;H‘ . :P-’-"T’? : - e N N ? .
Bank Account No. 2 50200021669241 ALOTED Segrigeeys,
Bank IFSC tode ; [FSC- HOFCODD2869 Authonzed ﬁgnatory
Accourtt holder's name : Mfs Nextgen Chemicals
”~ ! '
Y o
< 4{‘-{ ¥ . ) t |: ]
ALE
Soft
) t L
/ )()5'4(] ot .
. /’_.- / r
n‘,’
¢
/
- 4
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~ N : AMNEXUQ{’:'Q'Q

247
* rgmal for Recament D
Tax Invoice Dopirg ko fanepanes i

i‘n]‘:ﬁulu'lufsnl‘l"ﬁl‘ r:.l

Nextgen Chemlcals |

Wasle To Energy Planl.. .
Rangri-Manali, |
HP- 175131 |

Phone ne: 9817250005 Email: wtemanalig@dgmail.com :
GSTIN: O2ADRPI7548L1Z1, State; 02-Hirachal Pradesh

m‘hf . ol I o .- --!T:.Jh S _{- I-."-.-'r}.'":_‘.?-”.

z ™ -‘;r&a_-‘,'"’ i A ‘?'._Hw T :I

: ‘3'."‘1-1' ORI N T S

SDM Cum Member Secatory {SADA)

Leh Manali Highway, Keylong, Himachal Pra
175132, e et

Contact No. : 9459884769
State. 02-Hlmachai Prcll:l&‘ih

Vehicle Number Place of supply 02-Himachal )
Pradesh

fnvoice No.: NC/WTE/1051 1397 l
Date : 01-08-2023 |
I

.""

I:.:l h =‘ r o u s _‘u ,.,."_.‘:.t :§" -'."-‘— - .:- -333—‘]? i A-);m
] T:pplng Cha For MSW = ! .
1 rges rar X68940] % 68940 %,038.80
| |Disposal/ Processing® | 021000 TERM) ew|  mw T
lTotaI £ 7,660.100 % 639.40 E 689.40 ] % 9 038 80, |
SGST £ 7,650.00‘ 9% % 689.40 { Sub Tolal g 9,033.30 l
. CGST £7.660.00 9% % 68540 | Round off _ 2020,
Total g s,oss,ou]
N Recaived £0.00 .
, £ 9,039.00
I__; " RS L DICO LY ' ? i : }‘4" _"'“.:_,”' yodi B
Nine Thousand Thlrly Nlne Rupees onty lTpplng Chg for July 2023
I
h .:JJJ.J.II} m A : For, Mextgen Chemicals
' Thanks for doing busmss wﬂh sl F _ :
TR T 07 Kexloen Lnemica)s
[P0 e pglks o T ) ,
Sgnatoey !

Bank Account No. ; 50200021669241

At -

Bank IFSC code : IFSC- HDFCO002869
! Account holder's name : M/s Nextgen Chemicals

Authorized Signatory

£




. M AR O LM

ANNEIVRE R

Crmgral ke Resspen” [,-..}
Dnplcats for Rt D
mwﬁw s-w-hr' D

Nextgen Chemicals
Waste To Energy Planl.
Rangri-Manali,

Hp- 175137

Phone noz 9817250005 Email: wtemanali@gmail.com
GSTIN: 02ADRPJ7548L1ZI State: 02- lenachal Pradesh X

[

=T

’-fj'

SDM Com MemberSomtbry {SADA)

; +2h Manali Highway, ke
i 175133 ghway, Kaylong, Himachal Pradesh

Contact No. : 94598847205
Steter 02-Himachal Pradesh

Vehide Number:

Place of supply: 02- Himnachal |
fradesh |

Invoice No. : NC/WTE/10571407 |
Date ; 20-08-2023 ‘

T = . I |
1 Pping Charges For MSW 780.6 1, 780 63
_ * Disposals Processing® 38251000 19785 kGS|  T100{ T19,785.00) | aﬁ,%? ? "o, | 4 23,3463
. - ' - T
Tokal ¥ '

! ( 19,785.00 T 1,780.65 | z 1,780.65 ! 23,346.30
_h-*m" L blelmbints 'q'"‘f’ﬁ:ﬁ&‘ :ﬁ):@*".}iﬁ ot “ & R IR S "
SGST % 19,785.00 9% %1,780.65 Sub Tmal % 23,346.30"
CGST ¥ 19,785.00 9% X 1,780.65 | Round off -3030
! Total % 23,346.00 '

g 000
23,346.00
Tioping Chg For 01082023 to 19-08.2023 j‘
: : For, Nextgen Chemicals ].
Thanks for domg bussness wrth usl . |
S IR -"‘Wﬁmm
Bank Account No, 50200021669241 AL Sgmace, :
i Account holder's name : M/s Nextgen Chemiaals i
<f -
ot ! 4
[ - i ] b ]
* - :
/ !_.H"'"; -
L
% 6@ _—
2 }-’:@
r& G . Oq

A\ [W

J)
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Tax Invoice

nevuRe-R-&

Oy I Hewpiet! [_]
Dupficanies dor dinpusler D
TripReietur fin Sugsphot _ [:l

Nextg

Phone no: 9817250605 Emai
GSTMN: (IZADRRITSAR1 171, Sta

en Chemicals |

Waste To Energy Plant,
Rangri-Manali,

HP- 175131

I wtemanaili@gmait.com
te. O2- H|machal Pradesh

Vehicle Nurnber

tory (SPLDA)
l.eh Manaia Highwray, Keylong, Himachal Pradesh

Place of supply: D2-Himachal

Pradesh

175132 ) tnvoice No., : NG/WTE/10511408
Contact Mo ; 8459884789 Date: 01-09-2023
Slale. 02 Hlmzlchal Pradﬂh i
o E T LN
. _ﬁ? Rinaolit
1 Tppmg Cha:ges Fm;MSW % 711.45 B4 711 A5( 1932790
; Disposal/ Processing (9%) _ (5%} i
e
Total T71145| 71145 %9, 327.90
(T T SEblEa B LGS AT RS
|SGST % 7,905.00 9% % 711.45 | Sub Total 29, 327.90 ]
LCGST £ 7,905.00 9% 2 711.45 | Round off X010,
Totat ’l 9,328.00
Received %000
Balance £9,323.00 1
b T e S BT A e L o
) Mine Thousand Three I-IUndred Twenty Eight Rupees only IT‘ppmg Chg For 20[03}208 to 31 /UB.IZOB :
3 R T e i = i
@m@l@;ﬂﬁ@m o For, Nextgen Chemicals
1hanks for doing busm.&r.switi‘n us! ;
T br {gen Chemscan
ﬁg"j&"ﬁ ‘t“" potosde o I
i Bank Account No.: 5020{}021569241 Swpatons 1
Ii Bank IFSC code: IF5C- HKDFCDON2869 Authorized Signatory
| Account holders name : M/s Nextgen Chemicals
l' - - N - —

B

-

ool 4




Tax Invoice

B ey : sy
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ANMGXUQ‘?'Q'Q

£ Fignad u HatpieT [::,
Thyritr iy Fruofaleres D
lllptlﬂlll’,‘lnl WIW’ [j

Nextgen Chemicals

Wasta To Energy Plant.
Rangfi- -Manali, '

HP- 175171

r : e -, Phane no: 9817250005 Emait: wtomanak@gmad.com '

- AU R e e GSI'lN-U?J\DRPlT"dBI 121, State: 02-Himachal Pradesh |

. ‘4 ™ '_3-:...-._;.'.._‘1-..:-'-.; ™ T _‘.:_; :.? o —- = - e ——— - i
=

Place of suppty 02- Hlmachdl

Lehnt. sl hwa Kﬁ
1751324 ghway, }'10(19. i-hmacha} Pmdc‘sh‘- .

-l

| Contact No.: 94538847?39’“ e e e

frad- - I
e

invoice No. - NI’:/WTEH n511415
- Date:01-10-2023

Sﬁ“‘-‘- 92-1‘Umachal ﬁades”li' i ,.‘ TN
2 m:aﬁaa‘ i e ) ;;‘tmi-::a-
“Tippiry C.ha # I B . m e |o .,_., e i
1 I IpDing rges’ or'MSW s g stdne --—:{-1313_55 4131355! £17.222.10!
- Dispasalf Processing? - il 382,51'-300-. Y ﬁ“’cgm OB 1 0B |
fTO‘E] M el R it RTINS SILE] I e e e S ] 1355
— : TR LI P A459500 | © O 200 q;’i, ' 17,222, 10]
ooy jifﬁ}lfa_ TR T . P
SGST %14,55{500 : - T 1{313{55 SubTotal oy \ , 312.222.10,
PosTn oL ? i £ £ . L
, CGST _ :1459500 B gt &'1.31355 Round-aff 50 - -30.10
- . e Tutal .. W T 17.222.00§
A CnT Ly 'j..;:‘necewﬁdm_ T . 2000
l g - e oadw . par .. - —— e

. Ba{ame s 21722200,

£y 2 . |

ﬁﬂr}??mﬁlffsﬁﬂ _ ,For Neg_tgeh Chemicsls ™~ 1
Tnanks i’ur domg busTEw‘r‘:tfwsl i " EorXedean u;e&m !
IBank Acccunt ﬁo._sozoouzxsssmi .‘:4_.,, R ' Suzmt-n _ ._
| Bank IFSC mde stc— Hﬁmooog_gfgj e Tl Authonzeq Sgnatory |
'Accourrt holde.r’s name: M{sNex{gm Che.-mrmk T - rea _ ‘




Tax Invoice

Annerv RE- A8

Crrzgrnadd %0 Eareapinl i !

556

Dugdsate B Iranspoelst D

liphane o Suppier D

R 5?31

M-t e L R e

'
Nextgen Chemicals

Waste To Energy Plant,
Rangri-Manali.
“p- 175131

Phane na: 9817250005 Lmail: wigmanatigdgmart.com
GSTIN: 02ZADRRPITH48L1Z1, State 02- !-I:macha! PradPsh

¢ B

PR

S T
- e

i bt o}

SDM Curn Member Secratury (SADA)

Leh Manali Higvway, Keylong, Himachal Pral:!esh
175132

Contact Ho. : 9459834789

Vehlde Numher‘

v |
Piace of supply: 02- Himachal .
pradesh ,

Javoice No. : NG/WTE/10511421 !|

Date : 01-11-2023 ;

' S‘late 02—Hnnacha'| Pmdsh
{“g s o ﬁﬁj‘ ml.
' "Trpptng Charges Fur Msw ? 108000 %1 BBO 00
14 % 14,160.00
| Disposaif Processing” 38251000 {9%) %)) .
.
T
| Total 12.000.05| T 108000 | 1080001 so.qu
FleiTErN I e s T
s S ST i A
SGST T 12,000.00 9% % 1,080.00 | Sub Total ? 14.160.00
,C6sT g 12,000.00 9% X 1,080.00 [ Total
I
g 14,160.00
o it A LR B

Fourteen Thousand Dne Hundred Sixty Rupees only

Tipping Chg For Oct 2023 |

LS -.:—

LS
T M

|’Ff"‘: E .LJ?Til:ﬁﬂ" !
Thanks fer doing busuw_ss .wﬂh st

S

Bank Account No_: 5020002669241
] Bank {FSC code : IFSC- HDFCO002869

'[ Account holder's name ; M/s Mextgen Chemicale

For, Mextgen Chemicals

Fwwemcm
i 1
T4 Signaton,

Authorized Signatory
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é@} : T Anexure-R- 9

Chegasst b Wnimem D

LN —

Fraplrote tor Tanepori®y D

‘fax Invoice
Tiptean- for S D

TUTDAE CEER s |
Nextgen Chemica ‘
Wasle To Energy Plant, I
Rangri Manali. |
E 175131
Phone no; 9817250005 Email: wremanali@gmail.cuin
) GSTING qzmapn.wauzx State: 02-Himathal bradesh
A ) T l-r""',".‘ Ty - - f.‘__, ‘Ar'..-”-) ;\,;,‘. Tt % T
_:;ﬂ'ﬂ_j_’:@; S . S A .,E. 14 “ Imﬁ’@\‘_@,_.“}, Gt - !
SDM Com Mcmber Sacmtory {SADA) Vehicte Nomber: Place of supp}y" oz-Hnm:;ch?:
Pradesh ,
Lets Manali Higtway, Keylong, Himachal Pradesh 5
175132 invoice No. s NCAWTE/1051 1427
. Contact No. : 9459804783 Date : 25-11-2023
S‘tale. 02 l-hmadmal Pradesh
-'._’f;. 1o | _‘ m j o
. T'pping Charges For MSW | | T 74928 F749.25 !
1 3 2| T9.823.50
] Disposalf Processing” 38251000, 8325 KGS T100| 832500 (9%} (5%} L
: irmal ' zg32500| T74925| w74m2s| ¥9,823.50
T TS . I s BT T B 13 E il A lenel
5GST ¥8,325.00 ‘9% % 749.25 | Sub Tatal % 9.813.50 -
CGsT T8.32500 8% 3 749.25 |Round off - _E_f:') 50 i
Total £9,824.00
Received Z0.00
. 19,824.00 .
' . Nine Thousand Eight Hundred Twenly Four Rupees only Tipping Chg :
01-11-2023 ta 22-11-23 _
i
For, Nextgen Chemicals i
T REERSE &f§§?”“
Bank Accourt No.: $1200021669241 Co , AT Signaton,
Bank IESC code : tFSG- HDFCD0)2869 Authorized Signatory
Acccum ‘holdar's name : Ws Mexigen Chemijcals '
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Vo @ ANNERURE RS

Qagenl for Reapuent U

Tax Invoice ouotiose e rssen |
T ST ° rr;h:.uei'o-QM-" EI
Nextgen Chemicals|
Waste To Energy Plant. |
Rangri-panali,
Hp- 175131 .
Phane no. 9817750005 Lmatl: wiemanrali@gmail com
E GSTIN: OZALREI/SABL 121, State. 02- Himarpal #radesh
E :}:Tt : e T e i T T T Ty .
S e 2. ' R S ?Qﬁl.lﬁliﬁ.‘m.ﬁmjti BRI
. SD
M Cum Membor Somtof}' {SADA) Vehide Number Place of supp!y‘ 03-thmad 1l
I;et; Manalt Higtwway, keviong, Mimachal Pradesh ! pradesh
- Invoice No.: NC/WTE/10511434 .
contact No : 5459884700 Date: 11-12-2023 .
State 0 lenachal Pradesh
T-.‘l].‘lti'lg Cha o5 For MSW .
1 g 1
Dispesal’ Processing” 38251000 KGS T1.00| %509.40 {18%) T 3,339.40
s —-r B "¥ 509.4-0 . f 3,339, 4D
e : . ’
sest % 283000 9% Sub otal T3339: |
=651 3 2830.00 9% X 254,70} Round off - %040
| Total T 3,339.00'
Received 7000,
. U T
73,339.00
f. . e Y TR '__ !

Three Thousand T‘hree Hundred Thlrty Nlne Rupea only Tppmg Chg For 25- 11-2023 to 10- 12-2023
E"'"""'I""*J ?"'“'m sl ".,_, et : L For, Nextgen Chemicals

Tnanis for clmng busrness watJ's us! ﬂng
TR -b T ;_. -‘ Y ?:_-. T ._ > B
i E . SR /@L_//

Bank Account No.: 50200021659241

=ank FSC code ; IFSC- HDFCO0D2869 Proprietor

Aecourt holder's name ; M/s Nextgen Chemicals ; [
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(1)

Tax Invoice

Ergpnal fot fupgrpnal L_}

—
Duphoste ot Danspotet ||

B .-r-cm 1o Su,ppd o r_!

Nextgen Chemlcals

Waste To Energy Plant,
Rangri-Manali,
Hp- 175133 |

Phane no: 9517250005 Email: wiemanali@gmail.com
GSTIN: 02ZADRPITOABLIZY, State 02 -tHhmachal Pradesh !

L LT

o T, — e

! SDM Cum Member Secratory (SADA) \.-'elurJe Number f Place of supply 02-Fsmachal
Leh Manali Highway, Keylong, Himachal Pradesh Pradesh
AREIEN  Invoice No.: : NC/WTE/10511440 ,
Contact No. ; 9455884789 ' Date : 01-01-2024'
' $tate: 02-Himachal Pradesh !
I T it
1 D‘:‘:};’ﬁgf&f;;;ﬂmsw 38251000 4295 KGS 2 100| T773.10 {13%}' % 5,068.10?
i Total ) T77340] 1506810
: 5G5T f 4,295.00 8% g 385.;-5 Sub Total ¥ 5,068.10
cesT £ 4,295.00 9% % 386.55| Round off -3 0.10"
Total " 25,068.00°
Receved T 0.0
. Balance o T ;5653'_0'0
Five Thousand S:xty Elght Rupees anly Tpplng Chg For 11- 12-208 to 31-12- 2023
mmm B E_""‘: ¥ For, Nextgen Chemicals
| Thanks for doing busmﬁs wrth us!
R T e A e '@*wé =
Bank Account No. : 5020002166324 Vi }
| Bank TFSC code : IFSC- HDFCO002869 a Proprietor |
pccount holder's pame ; M/s Nextgen Chemicals

Wm&d/-’ Lo

. ﬁ)@’or il
| ( Q\J)S)y ’ | [ .
. \_Ff - | .

o




Tax Invoice

ANNEXURE-R -8

Craginal frv Feisoent D
Duphesta Tof Tamoar D

Trpbeats fm Supphes D

Nextgen Chemicals;

Wasta To Energy Flant.
Rangn-Manali,
HP- 175137

Phone no: 9817250005 Email: wiemangli@gmail.com

EDM Cum Membcr Secmtc-ry {SADA)
Leh Maﬁgh Hrghway. Keylong, l-hmachal

Vehicle Number:
Pradﬂh

GSTIN: O2ADRPS7SA8L1Z1, State: DZ-HlmachaI Pradesq

e 9T 1

Place of supply: 02-Himachal i
Pradesh .

Invo:ce No.: X

175132

Contact No. : 9459884789
S'tate OZ-Hlmachal Pmdesh

T NCAWTE10511345 |
l
Date ; 03-02-2024

1 DT;’:':Eﬂ fcll',’ra;fee; :;r MsW 38251000 9025 KGS z1o0] 5;‘1;? % 10,649.50
] .Total 71 524.50 Tz 10,649,560
SGST ? g; 025.00 9% % 812.25| Sub Tota! % 10,649.50
CGST T9,025.00 9% £ 812.25] Round off 2050
' Total % 10,650.00

Received 700
Balance ?TC;EEU_ e

Bank Account No, 50200021 669241
Bank IFSC code : [FSC- HDFC0002869

Account holder's name : M/s Nextgen Cheriicals

For, Nexigen-Chemicals

gbo

Proprietor

e e —— .
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Tax Invoice
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Nextgen Chemlcals

Waste

To Energy Plant,
Ranuﬂ-Manali‘
HP- 175131

Phons no,: 9817250005 Email wiomanali@gmail.com
GSTIN: 02ADRPJ7548L121, Slalc DZ Hirmachal Pradash

e

I g
R RN A

,.-.\.u-— .

TR
o "Lli"v' f

Qi
s e

e

o

e

J'Af:a_u Fu.f:i

SDM Curn Mambnr Socratory (SADA}

- Leh Manopli Highway, Keylong, Himachal Pradesh 175132
Jil.".:u'mar:t Neo. : 9459884789

State: 02-Himachal Pmdesh

lnw:lioe No NCNU']' EMDSi1a52 |
Datc : 04-03-2024

Place of supply: 02-Himachal Pradesh

SN0 T RO RN 1 e e R e TR ST NI T
'y | Tipping Charges For 30,
1 ipping Charg MSW % 303.30
F Disposall Processing” 38_351Em ¥ 1.00 pew)| ¥ 1_.?? _B _30
Total ¥303.30]  ¢1,988.30;
e — N ARG AT e A
?—?m - . - HiTay LS AN - g ;.':*'?’-_-.‘:_-,J T T .
S-BST S Tt L pihs e ik S!Jb Total 7 1.983.30
sest % : 685,00 9% TA51.65] o o - 0.30
f % 1,685.00 9% 151,65 7 1,986.00
Recaived 2 0.00|

Ba[ance
T 3o

2 1,985.00)

i L o

Date 15-02«2024
HP42-3119
Weighi-950
Diale-17.02-2024
HP42-8’1 19

|
8
|

L TEgr LS Bl - N
@ For : Nextgen Chemicals
Account No, : 50200021669241 Thanks for dmng business with us!
IFSC code : IFSC- HBFCOD02869 : B MS
Account holder's name : M/s Nextgen * ,@[ R
- Chemicals Pttt
] -
! , Proprietor
L —
@yM‘ ! ;
3 - i ' v
1l P
P\{k @d /H iy
1
L] “®

Rt

8.
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Proceedings of the meeting held on 15/03/2624 under the chairmanship of Sh.
Rahul Kumar (1AS), Deputy Commissioner, District Lahaul and Spiti regarding
NGT Court Matter on O.A, 145/2024,

ND- Dc/LSp/DB- 48-69  Bale. 21-3-2024

The Following were present in the meeting:

I. Sh. Rajneesh Sharma Sub-Divisional Magistrate Lahaui at Keylong

-. Sh. Sankalp Gautam Assitant Comimissioner to Deputy Commissioenr
3. Sh. Ankit Maruti Wanve Deputy Conservator of Forest

4. Sh. Raj Kumar Deputy Superintendent of Police

5. Sh. Babnesh Chaddha Block Development Officer Lahaul at Keylon

0. Sh. Saurab Anand Assistant Executive Engineer, HPSEBL

~. Sh. Sunil Sharma Assistant Executive Engineer PCBRO( through V()
3. Sh. Sudarshan Junior Executive Engineer (Dev.)

9. Keshav Ram Sr. Astt. (DRDA)

10. Sh. Ashok Kumar Secretary GP Sissu

11.5h. Vinod Kumar Secretary GP Koksar

12.Sh Rajeev Pradhan GP Sissu

At the outset of the meeting, the Chairman welcomed all the officers and
other members present in the meeting. The Sub-Divisional Officer (C) apprised that
0.A. No. 145/2024 filed by Friends regarding Koksar Panchayat area. In O.A. No.
145/2024 applicant alleged that Koksar is exiremely eco sensitive area in District

Lahaul and Spiti on Leh-Manali Highway in HP.
Thereafter the Following agenda points were discussed and after due

deliberation following decisions were taken up:-
1. Framing of Rules & Regulations in terms of Rule 20 (C) of Solid Waste

»

Management Rule, 2016.
Sub-Divisional Magistrate, Lahaul apprised that in O. A. No. 145/2024 ¢

applicant has alleged that Solid Waste is dumped /Littered not only by tourist but

also by the commercial establishment and that is not disposed or segrecated and

o (/HU’J 3

T
- 3
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processed by the local authorily. Thereupon Worthy Deputy Commissioner,
Chairman, asked the Secretary of Gram Panchayat Koksar whether the local
authority has framed the rules and regulations regarding solid waste as per rule 20
(C) of Solid waste Management Rule 2016. The Local Authorities as well as Block
Development Officer Lahaul at Keylong apprised that rule has been framed by the
Local Authority in Gram Panchayat Koksar but has not been passed in the General
House of the Gram Panchayat. Worthy Chairman directed that BDO and Local
Pradhan/Secretary of Gram Panchayat Koksar to pass the rules in special General
House,
(Action to be taken by BDO.and Secretary GP Koksar)
2. To fix the carrying capacity of the Area in Tourists Vehicles.
The SDO, Pollution Control Board raised the issue that the carrying capacity
should also be examined and studied with the consultant. Chairman directed
that Department of Forests and Environment are advised to conduct the capacity
carrying survey of Koksar and Sissu area. It was decided Pollution Control
Board and Forest Department to take initiative to conduct survey of Carrying
capacity of Kolsar/Sissu.
(Action to be taken by Pollution Control Beard and Forest Department)
3. Disposal of Solid Waste and Garbage Collection
Assistant Commissioner to Deputy Commissioner apprised that
applicant raised the issue of illegal dumping, non-disposal, non-segregation and
non-processing of the wastes in Koksar, The Member Secretary SADA inform the
house that due to non-availability of Material Recovery Facilities waste is being
shifted to Segregation plant Rangri at Manali. Further SDM-cum-Member
Secretary SADA and BDO apprised that Material Recovery Facility Center at
Koksar has been established but not functional due to the issue of electricity,
Worthy chairman directed Electricity Department, Department of Himurja, Black
Develc:fpmelit Officer and Secretary Gram Panchayat Koksar to ensure way out g

”WW LL:’)"”
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per feasibility and cost {or electrilication of MRF plant so that plant could be
functional at carliest.
(SADA DPOBDOHimur)a HHPSEBI,, P Koksar)
4. Pumping of solid waste in the Koksar area on Leh-Manali Highway.
Phis issue was discussed in depth and the Deputy Commissioner

tCharrman) suggested that a joint commitiee should be constituted as follows:

1. Sub-Divistonal Magistrate Chairman

2. Deputy Conservator of Forest Member

3. Block Developmenl Officer Member

4. Executive Engineer, HPSEBL Member

3. Executive Engineer, JSV Member

6. SDO (Pollution Control Board) Member Secretary
7. Secretary GP  Koksar Member

8. Secretary GP Sissu Member

9. Pradhan GP Koksar Member
10.Pradhan GP Sissu Member

5. To Ascertain Vending and Non-Vending Zone

District Conservator of Forest raised the issue that dozens of vendors are
selling tea snacks and other food items which are Non-Biodegrade-able in
improper way at various locations, For this purpose Chairman directed that the
Commirtee should specify Vending and Non-Vending zone.

(Action taken by to be taken by SADA,DFO and BDO)
6. Monitoring of wastages thrown illegally by the Tourists in the Koksar area
on Manali-Leh Highway:

Worthy Chairman apprised that volume of tourist vehicle will increase
high in summer season. So Local Panchayat, S.P, S.D.M. and Tehsildar will check
the tourists on their staying point like Koksar, Attal Tunnel, North Portal, Sissu.
Regular Challaning w.r.1. littering and use of banned single use plastic in the area
by all the authorized officers vide notification No. STE-F-(4)-1/2020 dated 20%
July, 2022 s per the 11.P. Non-Biodegradeable Garbage Control Act. 1903,
(Police,SDM, Tehsildar,Local Bodies)

o

i
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7. Monitoring of unregulated Tourists and Wayside Amenities in Koksar

Deputy Superintendent of Police apprised that uncontrolled Tourists are
generating gigantic volumes ol wasles, which remain dumped and lying all along
on Manali-F ch Raod, in Koksar. or this purpose Chairman directed to install
COTY cameras at various local tourist points to monitor the littering of garbage.
Purther on wayside amenitics BDO apprised that 16 No. of Toilets are being used
and the work of 4 1oilets is in progress. Worthy Chairman directed to expedite the
canstruction work and also install Sign boards for the convenience of Tourists and
also submit the latest report.

(Action by SADA and BDO and GP Panchayat Koksar)

8. Cleanliness Drive
Worthy Deputy Commissioner, Chairman directed that special Campaign

for cleanliness drive should be conducted by the Gram Panchayat Koksar to keep
area free of Garbage. BDO inform the house that a special campaign is being run
with the help of locals named and styled in local dialect “Sangma Panchayat Demo
Panchayat” which means “Clean Panchayat, Beautiful Panchayat”.

In the meeting Worthy Chairman also directed stakeholders to replicate the
similar model in Gram Panchayat Sissu and adjacent Tourist Hotspots of District.

The meeting ended with a vote of thank from and to the Chair.

Approved by

(Ra lﬂm/m Sy

Deputy Comrhissioner
Distriad Lahaul and Spiti

Endorsement No. as above Dated 21-‘};/181'01'1, 2023 ’
Copy forwarded to: '
1. Superintendent of Police for information and necessary action.
2. SDM-cum Member Secretary SADA Lahaul at Keylong for information and
necessary action.
3. ACo hC ﬂ\am )all/IZeylong for information and necessary action.

Wﬁ/ [l
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DCEF, Forest Division Lahaul at Keylong for information and necessary action.
PO,DRDA Lahaul at Keylong for information and necessary action

Block Development Officer Lahaul at Keylong for information and necessary
action

Executive Engincer, HPSEBL Lahaul at Keylong for information and
necessary action

Assistant Executive Engineer PCBRO (through VC) for inlormation and
necessary action

Secretary GP Koksar Block Lahaul, for information and necessary action

10.Secretary GP Sissu Block Lahaul, for information and necessary action.
11.Pradhan GP Koksar Block Lahaul for information and necessary action.
12 Pradhan GP Sissu Block Lahaul for information and necessary action.

Deputy Aﬁpﬁus{ oner

District Lahaul and Spiti
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BEFORE THE NATIONAL GREEN TRIBUNAL,
'PR]NCIPAL BENCH NEW DELHI.
Original Application No- 145/2024

IN THE MATTER OF:
Friends.
........... Applicant
Versus
Union of India.
............ Respondents

LATEST STATUS REPORT BY WAY OF AFFIDAVIT IN
COMPLIANCE TO THE ORDER DATED 12.07.2024 PASSED
BY THIS HON’BLE NATIONAL GREEN TRIBUNAL , ON
BEHALF OF DEPUTY COMMISSIONER LAHAUL AND SPITI
HIMACHAL PRADESH.

I, Rahu! Kumar, S/O Shri Raj Kumar, aged 34 years R/O Lane
Number 6 Gautam Nagar Colony Sushuwahi, District Varanasi, Uttar
Pradesh, presently posted as Deputy Commissioner Lahaul and Spiti

p_H.P, do hereby solemmnly affirm and declare on oath as

Ba g've said petition was earlier listed on 12-07-2024.
_." '1ance to the above order District Administration has
~Initiated remedial measure to sort out the solution of the solid
waste management in entire district of Lahaul and Spiti and

o imma_diatcly released a grant of Rs. 9,00,000/- for the facility

P o
o ey L Gi 2. mﬂ&g : j
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of Generator for the Koksar Plast1c: waste management unit

- (PWMU) which is being oper_-:':ttionai at the end of this month.

. ““That it is humnbly submitted that operation of collection of solid

waste for the newly installed Plastic waste management unit
(PWMU) Koksar is being done in segregation Center
established for the pﬁrpose in the Koksar area in Lahaul and
Spiti District of H.P.

That it is humbly submitted that for the smooth functioning of
Koksar Plastic waste management unit (PWMU) the training of
operator has been started and it will be operational at the end of

this month.

That it is submitted that Hon’ble High court of H.P. has also
taken cognizance in the similar nature maiter i.e. C WP No.

2369/2018 Hon’ble High court has appointed a Amicus Curiae

Deven Khanna Ld. Counsel of the petitioner and as per the

the Secretary of the Gram Panchayats under the supervision of
District Administration Lahaul and Spiti.

That it is humbly submitted that present affidavit is a bonafide
and_in Cé;interest of justice and at the nutshell answering
- Dept -."mm'ise_ic;)ner ' FOAN Tk

: aur& Spifi Diskic
~ Keylong (H.P) #g@
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respondent has taken all the~ remedml measures on the

reeommendatlon of this I—Ion’ble Green Tr1buna1

It is, therefore, respeeﬁful.ly prayed that the affidavit in the shape of

status report may kindly be taken on record.

1§§Slstnct

Di
PPl

Yerification

I, the above named deponent, do further declare that the contents of
my affidavit para 1 to 7 are frue to the best of my knowledge and

belief and no part of the same is false and noting relevant has been

Eerttited thal the shovs | ovetlear” A
dada:t’-'d befora me on na}f! afflrmuﬂcﬂ
7. day of s

o1 Laleng in i!m Dixtsict of L-‘ES .
by £h Bk U"?ﬂ(’,.rho Is Identitleq
vy 8h

~ wha ig parsonally
w10 tnd. tha conmnta of the alfidauly

g;p;:ﬂzl 1048 ovar and ﬁxn'tmad wths - Through the District Attorney
ined
bosauf 16 ks yua, ¥ oostaatd [P [egal Cell Himachal Bhavan
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 145/2024

IN THE MATTER OF:-
Friends oo Applicant
Versus
Union of India &Ors. .eeee Respondents
INDEX
Sr. Particulars Pages
No.
1. | Status Report on the OA 145/2024 1-§

~J

Annexure R-I and R-I/T
Copy of Rules 20 (C) attached as Annexure-R- -1l
|

3. | Annexure R-I1
HP Non-Biodegradable act, 1995, vide| o
Notification No. STE-F-(4)-1/2020 dated 20-
07-2022 attached as Annexure-R-11

4. | Annexure R-III
Important photographs and copy of NIQ is |20

aftached as Annexure-R-I11

5. | Annexure R-IV -
- { Copy of Photographs attached as Annexure-R-

12122
v '




Annexure R-V
Copy of Sanction Order and Important|23-2<
Photographs aitached as Annexure-R-V).
7. | Annexure-R-VI :
Copy of proceedings attached as Annexure R- |26 %9
VI

Place: Keylong
Dated: 21-01-2025

Responde

Deputy Comp
Lahaui §3piti District /

Keviong{H.B) e
Through Counse% ¢ ) s
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BEFORE THE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH NEW

DELHL
Original Application No- 145/2024

IN THE MATTER OF:
Friends.

........... Applicant

Versus

Union of India.

............ Respondents

STATUS REPORT IN THE SHAPE OF
AFFIDAVIT IN COMPLIANCE TO THE
ORDER DATED 12-07-2024 AND 10-18-2024
PASSED BY THIS HON’BLE COURT ON
BEHALF OF DEPUTY COMMISSIONER
LAHAUL AND SPITI H.P.

I, Rahul Kumar, S/O Shri Raj Kumar, aged 36 years R/O

Wﬂﬂm
- Lane., ljumber 6 Gautam Nagar Colony Sushuwahi,

o Varanasi, Uttar Pradesh, presently posted as

D\_\fr

1. Thatin compliance to order dated 12-07-2024 and
18-10-2024 of O.A. it is submitted that Rules have

Qg & 8

] Et
Ke_,ien (. Di lDiStTBGL
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been framed under Rule 20 (C) of Solid Waste
Management “Rules, 2016, (Copy of Rules
attached as  Anncxure-R-1). Further, Special
Development Authority has arranged to levy solid
waste management charge as Green Fee at the entry
point near Atal Tunnel North Portal,

That it is submitted that the entry of Tourists are
being checked and regulated at Gufa Hotel (North
Portal) by the Police Personnel’s continuously. It is

further submitted that the tourists littering Non-bio-

[——- ,ﬂ,n..gLegladable materials with them are being challaned

i(,"
{-

- BTow, -

No 1ﬁ\dat10n No. STE-F-(4)-1/2020 dated 20-07-
293/%6 (Copy of same is annexed as Annexure R-

7 uwdel‘ HP Non-Biodegradable act, 1995, vide

‘:-::'ﬂ EMII:)-.- -

3.

That on the issue of signboards, it is humbly

submitted that to aware the tourists various
signboards and dustbins were placed at various
locations, however, .due to  heavy snowfall
signboards get damaged during every winter

season. Further, it is submitted that recently NIQ

. has been placed for the establishment of fifty sign

boards on the prominent tourist places. (Important

. \Dépiity Commisziones
 \Lapaul & Spiti Distric
Weylong (H P) o
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photographs and copy of NIQ is attached as
Annexure-I11)

That it is humbly submitted that to deal with solid
waste Management at Koksar Material Recovery
Facility Plant has been established. Further, to have
decentralized mechanism for the treatment of Solid
waste generated in the valley one more MRF plant
near District Head Quarter has also been
functionalized. (Copy of Photographs attached as
Annexure-R-1V).Moreover, one large composter
will be installed near MRF plant to dispose of wet

waste as early as possible.

_ab=l _..‘_._-..4.-

."' Tha"t\tlje matter of Carrying Capacity in Eco-

Seﬁi& = 7Zone and other ecological sensitive area
has h&éh taken up with Chief Secretary Govt. of

L3 7

H B Gy the PCBRO, Lahaul at Kullu.

That it is humbly submitted that Koksar, Sissu and
North Portal of Atal Tunnel have emerged as
prominent tourist destination leading to littering of
waste hither-thither. To cope with this scattered
waste, one dry waste collection centre is being

established, Further, to monitor the menance of

Depéomm BFCNeT

haul & Spiti District
gyiong (H.P) . -

illegal littering along the




X
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‘KWW ¥ Control Board Kull.
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Highway by the tourist, Close Circuit Television
Camera (CCTV) have already been established in
the periphery of MRF Plant Koksar, Koksar Bazaar
and North-Portal. Establishment of eight more
cameras is also being proposed in near future.
(Copy of Sanction Order and Important

Photographs attached as Annexure-R-V),
That, it is humbly submitted that toilets at

prominent places has already been established.
Safai Karamcharis have been engaged by Project
(BRO) and Sulabh International Social

court has appointed a Amicus Curiae Deven

Khanna Ld. Counsel of the petitioner and as per the
suggestion of Ld. Counsel (Amicus Curiae) board
and hoarding depicting directions and warnings are
being place on the feasible points which is being

designed by the Regional Officer H.P, Pollution

Defuty ommissioner
: & Spiti District /
Key NG (HR) s
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= 9. That the replying respondent /deponent is vigilant
regarding the matter of the eco sensitivity,
sanitation and solid waste management in the
district and has tried his best to take proactive
measure regarding environment safety. That the
deponent has reviewed the matter time to time in
various meetings with the responsible departments
(Copy of proceedings attached as Annexure R-
V).

wlo,gull;at-.the present status report in the shape of

a 1dav1t is bona fide and in the interest of justice.

And "a athe outset it is humbly submitted that

AT OTR Ty
- § : -
P

_gs mg respondents have endeavored to submit
h_‘___,,,mau,,fth ~_Mstwe response as to how it has taken all
the remedial measures on the instruction of this

Hon’ble Court.
o ?Q Hence, it is respectfully prayed that the status
e report in the shape of affidavit may kindly be taken

on record.
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Verification

I, the above named deponent, do further declare that the
contents of my affidavit Para 1 to 10 are true to the best

of my knowledge and belief and no part of the same is

‘ e
SUE \l-\.

[T TRISTTERd Tiothing relevant has been concealed therein.

.|."‘?:?‘ L

Denuty, Copinissioner.
L dlemiteadSpnRstrict,
Keviong (H.P)
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Translated Copy of Annexure R-111

Rural Development and Panchayati Raj Department
Office Gram Panchayat Koksar
Development Block Lahaul, District Lahaul and Spiti (HP)

'Gram Sabha Meeting Gram Panchayat Meeting

v

Attendance

Chairmanship:- Pradhan/Up-Pradhan Shri Sachin Dated 29-11-2023
Resoluiion No. 18

Subject:Regarding sub-law under Solid Waste Management 2016 in
Gram Panchayat Koksar.

In the meeting, the Pradhan informed that in view of the tourist
traffic in Gram Panchayat Koksar and needs special attention to be paid. For
which the Pradhan told the people about Solid Waste Management 2016 and
a sub-law was made in the Panchayat under the above rule,

Gram Panchayat Koksar has a clear division of responsibilities
for all concerned in waste management as the Gram Panchayat is legally
mandated to prepare a waste management plan and to take responsibility for
collection and disposal of dry, wet and household waste except for product
categories covered by producer responsibility. Though the Gram Panchayat
is responsible for taking care of all waste generated from households and
markets, household owners (landlords) and business owners are legally
mandated to provide bins for collection of plastic, household waste and food
waste. Gram Panchayat Koksar has also distributed dustbins for wet and dry
waste to 132 households and has also installed them in the market premises.
We all have to separate our waste. This applies equally to households and
businesses. It is necessary for all the local residents of Kosar Panchayat and
the people associated with the commercial sector here to collect dry and
food waste separately and it is our mandate to provide them the fifcjlity QFiJ
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The details of our bye-laws are as follows- ~
g
. The Panchayat will take the responsibility of developing waste

management and processing system for biodegradable waste and no
person should throw, burn or bury the solid waste generated by him on
the roads, in open public places outside his premises or in drains or
water bodies. Appropriate penalty will also be imposed for violation.

]

It is the responsibility of the garbage generator to separate the waste into
three streams viz. wet (biodegradable), dry (plastic, paper, metal, wood
etc.) and household waste (diapers, napkins, empty containers of
cleaning agents, disinfectants etc.) and collect the segregated waste to an
authorized garbage-picker or garbage collector or all public it is
mandatory to pay the local bodies. The generator will also have to pay
user charges to the garbage collector and spot fine for littering and non-
segregation of garbage. Every waste generator will segregate the
garbage and store it separately and hand it over to the Panchayat and
SADA employees or authorised garbage pickers.

3. All hotels and restaurants will also have to segregate biodegradable wasle
and follow a system of collection which the panchayat will set up.

4. Every street vendor shall keep and use suitable dry and wet dustbins and
containers for storing the waste generated in the course of his activity,
such as food waste, disposable plates, cups, cans, wrappers, coconut
shells, leftover food, vegetables, fruits etc. He shall be fined for any
garbage lying around him and shall be required to dispose of such
garbage at a garbage storage depot or container notified by the local
authority.It will have to be deposited in the Panchayat vehicle only.

5. Permission for every kind of activity in the Panchayat area will have to
be taken from the Panchayat. If any person is declared ineligible, he will
be banned from doing any work in Koksar Panchayat. A notice will
definitely be given once.

=+ oo He-All manufacturers=of- disposables produets “suoh astinyglagsy -plastie =« -
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must obtain permission from the local Panchayat. All such owners who
sell or market their products in packaging material which is non-
biodegradable must establish a sysiem for collecting back the packaging
waste due to their production or also cooperate in providing the

necessary financtal assistance for setting up a waste management
Syslem.

7. Construction and demolition waste must be collecied and disposed of
separately.

8. Horticultural waste and garden waste generated from your premises must
* be disposed of as per instructions ol the local authority.

9. Dry and wet gachage bins have been distributed in all residential areas,
hotels, homestays and houses, which necessarily must be used.

10. Solid waste, especially glass, generated by the liquor shop should not be
thrown, burnt or buried on the roads, in open public places outside its
premises or in drains or water bodies. A lixed amount of Rs. 2000/ per
month will be recovered from the liguor shop.

Panchayat Koksar area a device will be installed.

"

12.In case of any kind of shooting in the Gram Panchayat area, they will
have to first take permission from the Panchayat. For which they will
have to deposit a fee of Rs 25000/- in the Panchayat, because they come
in large numbers. Due to film shooting and other activities, a huge
amount of dry waste and toilet waste is generated in the Panchayat,

Wit ot o

Secretary
Gram Panchayat Koksar
Distt. L&S (HP)
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i
Government of Himachal Pradesh
Department of Environment, Science & Technology

No. STE-PF-(4)-1/2020 Dated: Shimia-2 20" July, 2022
NOTIFICATION

WHEREAS, the Governor of Himachal Pradesh vide this Department's
Notification No. STE-F(4)-2/2008 dated the 7" July, 2009,No.STE-F(4)-2/2008-1 dated the 20
August, 2010, No. STE-F (4)-2/2008-1I dated the 4 November, 2010, No. STE-F (4)-2/2008-II
dated the 15™ March, 2011,No. STE-F (4)-2/2008-I1, dated the 19" March, 2011, No. STE-F
(9)-1/ 2018 dated the 6™ July, 2018, addendum dated the 31 September, 2018,No.STE-F (9)-1/
2018 dated the 20" September, 2019, No. STE-F (9)-1-2018-loose dated the 5% February,
2020&:the 20 June, 2020, No. STE-F (4)-1/2021 dated the 6" January, 2021with an objective

to improve plastic waste management system, under Himachal Pradesh Non-Biodegradable

Garbage (Control) Act, 1995, imposed ban on use of plastic carry-bags and certain plastic items

having one time use and also authorized certain officers of different Departments to compound

any offence as per provision of section 11 of the Act ibid.

2. AND WHEREAS, it has been observed that there are many other plastic items of
one time use and have littering potential as they are difficult to collect, especially since most are
either small, or discarded directly into the environment-such as candy sticks, ice-cream sticks,
stirrer etc. [t then becomes difficult to collect for recycling, unlike the larger items. Such items
are causing environmental pollution and leading to indiscriminate littering. Therefore, the State
Govemnment intends to impose ban on such items to augment the ongoing efforts and further

improve the plastic waste management system in the State,

3. NOW THEREFORE, the Governor, Himachal Pradesh, in supersession of the
aforesaid Notifications and in exercise of the powers conferred under Sub-Section (1) of Section
3-A of the HP Non-Biodegradable Garbage (Control) Act, 1995, is pleased to direct that no
person including shopkeepers, vendors, wholesalers, retailers, hawkers, rehariwala, etc. shall
import, stock, distribute, sale and use the following one time use plastic (Single Use Plastic)
items including carry bags, thermocol items made of non-biodegradable material as listed in the
Schedule appended to the Himachaﬁcsh Non-Biodegradable Garbage (Control) Act, 1995;

alsl j
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Particulars of ltems 1

1. [ Plastic carry bags (irrespective of their sizes and thickness)

2. | Plates, cups, glasses (Plastic &Thermocol both)

3. | Cutlery such as forks, spoons, bowls, katoris, knives, straws, trays and any ot}:er
cutlery items (Plastic &Thermocol both)

Ear buds with plastic sticks

Plastic sticks for balloons

Plastic flags

Ice-cream sticks

Polythene (Thermocol) for decoration

Wrapping or packing films around sweet boxes, invitation cards, and cigar elle
puackets

1. | Plastic or PVC banners less than 100 micron

12, | Stirrers

13. | Non-woven plastic carry bags less than 60 Gram per Square Meter(GSM)

4

5

6.

7. | Candy sticks
8.

9

10

4. Any person, institution/commercial establishment (educational institutions,
offices, hotels, shops, restaurants, sweetshops, dhabas, religious institutions, industrial
establistunents, banquet halls, etc.) causing breach of the aforesaid prohibition shall be liable for

the penalties as per the provisions contained in the Act ibid;

5. The Governor, Himachal Pradesh s further pleased to authorize the officers as per
the defails contained in Annexure-A, in exercise of the powers conferred by section 7(A) and
Section 11(1) of the Himachal Pradesh Non-Biodegradable Garbage (Control) Act, 1995, in
supersession of this Department’s notifications referred to in para-1 above, for entry and
inspection under section 7(A) and to compound any offence as per provision of section 11 of the
Act ibid, while compounding the offences committed under the Act ibid, shall specify the sum

for compounding as per the following criteria;

Sr. No. Particulars Amount (in Rs.)
{A) [ Quantity of prohibited plastic items i.e. One time use Plastic
Cutlery

L. Upto 100 pms 500

2, 1.101-500 gms 1500

3. 501 gms -1.00 kg’ 3000

4, Above 1 kg to 5 kgs ) 10,000

5, Above 5 kgsto 10 kgs ' 20,000

z|Page
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6. | More than 10 kgs 25,000

(B) | Littering of one time use plastic items by any Institution/ | 5000
commercinl establishment (cducational institutions, offices,
hotels, shops, restaurants, sweetshops, dhabas, temple
complex’s, industrial establishment, banquet halls etc.) within
its premises and on roads, streets, hill slopes, drains, forest
areas, public parks, all public places etc.

(C) Littering of one time use plastic items by individuals in the | 1000
premises of any private or commercial establishments
(educational institutions, offices, hotels, shops, restaurants,
sweetshops,  dhabas, temple complex’s  industrial
establishments, banquet halls etc.) within its premises and on
roads, streets, hill slopes, drain, forests area, public parks, all
public places etc.

By Order,

Prabodh Saxena, TAS
Addl. Chief Secretary (Env. &ST) ie the
Government of Himachal Pradesh

Endst. No. : As above Dated: Shimla-2, 2022

Copy forwarded for information and necessary action to:

1. The Secretary to the Governor, Himachal Pradesh, Shimla-2,

2. The Pr. Secretary to the Chief Minister, Fimachal Pradesh, Shim]la-2.

3., The Private Secretaries to the Cabinet/State Ministers, Government of Himachal Pradesh.

4, The Private Secretaries to the Chief Secretary to the Gowt. of Himachal Pradesh.

5. All the Administrative Secretaries to the Government of Himachal Pradesh.

6. All Heads of Department of Himachal Pradesh.

7. Al the Deputy Comrissioner of Himachal Pradesh.

8. All the Divisional Commissioner of Himachal Pradesh,

9. The Director (Environment, Science & Technology), Paryavarn Bhawan, Near U.S, Club Shimla-
L

10, The Member Secretary, H.P, State Council for Science, Technology and Environment
(HIMCOSTE), Block No. 34, SDA Complex, Kasumpati, Shimla-9.

11. The Member Secretary, H.P. State Poliution Control Board, Phase-II, New Shimla-9,

12, The, Controller, Printing & Stationary, H.P. Government Press, Shimla-5 for publication in the

Rajpatra.

13. Guard file. . ’
_ ’\ 'l ’Mw - Satpal Dhiman,
' g S Addl-Secretary (Env. S&T) to the

Government of Himachal Pradesh
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List of Authorized Officers/Officials

S. No,

Departments

Designation

Revenue

All the District Magistrates

Al the Addl. Dy. Commissioners,

All the Additonal District Magistrates,
All the Sub-Divisional Magistrates,
All the Tehsildars and Naib Tehsildars

Police

All the Superintendents of Police.

All the Additional Superintendents of Police and Sub Divisional
Police Officers.

All the Deputy Superintendents of Police

All the SHOs (Station House Officers)

All the Head Constables.

A I

SR W

All the Commissioners and the Assistant Commissioners,
Municipal Corporations,

All the Executive Officers of Municipal Councils

All the Secretaries of Nagar Panchayats in Himachal Pradesh.

All the Health Officers, Municipal Corporations

All the Chief Sanitary Inspectors and Sanitary Inspectors of Urban

Local Bodies.

Health

All the Chief Medical Officers
All the Block Medical Officers,
All the Drug Inspectors

Excise &
Taxation

All the Deputy / Assistant Excise & Taxation Commissioners
All the Excise and Taxation Officers

Forcst’

All the Territorial Divistonal Forest Officers

All the Wildlife Divisional Forest Officers

All the Assistant Conservator of Forests

All the Range Forest Officers

All the Deputy Range Officers/Block Forest Officers,

Environment
Scienced
Technology

ol I R R e N L LTS I )

The Director/Additional Director of the Department of
Environment, Science & Technology

All Environmental Engineers and Scientific Officers of the
Department of Environment, Science & Technology.

All Environmental Engineers and Scientific Officers of the HP
State Pollution Control Board.

4[Qags_“

Tourism

All the District and Assistant Tourism Development Officers in
H.P. posted in the Districts,

All the .Ge!:'l_e'ral' Managers, Deputy General Managers, Assistant
General Managers and Managers of HP Tourism Hotels

All the District Food & Supplies Controllers in H.P,

Food & Supplies
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2, All the Food Inspectors
3. All the Food Safety Inspectors,
L0 RDD/ l. All the Block Development Officers,
Panchayati  Raj 2. All the Panchayat Inspectors, Sub-Panchayat [nspectors and
Seeretaries of Gram-Panchayats
11 HRTC 1. All the Regional Transport Officers.
2. All the Regional Managers and Bus Adda Incharges of HRTC,
12 LAC All the Temple Officers.
13 Industries [. The Chief Executive Officer and Executive Officer, Baddi,
Barotiwala and Nalagargh Development Authority,
2. All the Executive Engineers/Assistant Engineers/Jr. Engineers,
Baddi, Barotiwala and Nalagarh Development Authority
il
& v famrpy o ORI Fe 1. T
Bemzul Lpis ae Koplong
s|Page - - T T oo




@88 | ANNEXVRE- R-TL

QFFICE OF THE SDM-CUM-MEMBER SECRETARY SPECIAL
AREA DEVELOPMENT AUTHORITY LAHAUL AT KEYLONG
DISTRICT LAHAUL SPITI HIMACHAL PRADESH.

No. 262/SADA Dated 07" December, 2024

Notice Inviting Quotation

Quotations are hereby invited from interested Venders for
purchase and installation at given rates of 50 sign boards at SADA area
Keylong. All the desired parties may send t}‘1eir quotation to the
undersigned before 20" December, 2024 in a sealed cover. The same
will be opened on 21% December, 2024 at 11 AM by the committee.
Terms and condition:-

1. The quotation should be as for as practicable must be supplied in the
sealed cover. ‘

2. The undersigned reserve the right to cancel any or all the quotation
without assigning any reason,

3. Quoted rates should be inclusive of all taxes.

embbr ?zxet/ary,,
Special aé)ﬂy} pment Authority,

ahaul at Keylerig

Endst. NO..ovvvvvieervarnenn /SADA Dated December, 2024

1. Notice Board

Wﬁ—cﬁ( SDM-cum-Met
ETe——l— . B “.‘l_,'-.ri". 2 o]

erSecretary,
Special Area Developnient Authority,

" Lahavl at Keylong
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Photo: Mobile Toilet Units in the vicinity of Sissu
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Photo of some Signboards and Dustbins at North Portal and its periphery

Ay o, 3

b2

ST

Lﬁ',rf'._-'\'-', .
batarcp. vu ¢




991 SANNEKURE- R-[I

——

Vev Depury g
Uelsont Spitri o

=

£
mmissions
t Royieny

e e et ————T M T



@ 592 ANNEX URE-2-T7

Photo: MRF Plant GP Koksar District Lahaul and Spiti

Photo: MRF Plant Beeling GP Tandi District Lahaul and Spiti
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- Office of the SDM-cum- Member Secretary Special Area Development Authority,
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Lahaul and Spiti at Keylong

No, 248/SADA

Dated

Keylong

SANCTION ORDER

30 November, 2024

The amount of Rs. 4,13,885/-(Four Lac Thirteen Thousand Eight
Hundred Eighty Five Rupees only) is hereby sanction accorded for on A/c of as per
detail given below:-

Sr. | Name of Account No. | Name of |Name of | Sanctioned | Amount to |
No. | Particulars Account | Bank Amount be
Released

1. | Installation of | 11390273196 | Gram State Bank | 4,13,885/- | 4,13,885/-

CCTV IFSC code:- | Panchayat | of India

Camera at SBIN0064062 | Sissu Branch

Sissu Helipad Sissu

Total- Four 4,13,885/-

Lac Thirteen

Thousand

Eight

Hundred

Eighty Five

Rupees only

The expenditure will be debitable from the Saving Account, SDM-cum-
Member Secretary, Special Area Development Authority L&S Keylong.
Term and Condition:-
1. The work should be completion with in 1 week from date of Sanction.
2. No-additional fund will be given for the work.
3. The Completion and Utilization Certificate be sent after completion of work.
4, Operation and maintenance cost will not be borne by SADA and will be
exclusive responsibility of the concerned dealer,

SDM cu
Special Area Dev
Lahaul at Keyitn

ent Authority
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Endst. No. As above i)ated Keylong 30 November, 2024

Copy Forwarded to:-
1. The Deputy Commissioner, District Lahaul & Spiti at Keylong.

2. The Gram Panchayat Pradhan Sissu Lahaul and Spiti for information please.
3. The Bank Manager, KCC Bank Keylong, Lahaul at Keylong for information

please.
r éec )
ment Authority

=
Special
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Photo: CCTV Cameras
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- EXURE
- . Proceedings of the meeting held on 15/03/2024 under the Chall‘malbli‘»hlp of %‘ )
- Rahul Kumar (1AS), Deputy Commissioner, District Lahaul and Spiti regarding

NGT Court Matter on O.A. 145/2024.

The Following were present in the meeting:
L. Sh. Rajneesh Sharma Sub-Divisional Magistrate Lahaul at Keylong
2. Sh. Sankalp Gautam Assitant Commissioner to Deputy Commissioenr

3. Sh. Ankit Maruti Wanve Deputy Conservator of Forest

4. Sh. Raj Kumar Deputy Superintendent of Police

5. Sh. Babnesh Chaddha Block Development Officer Lahaul at Keylon

6. Sh. Saurab Anand - Assistant Executive Engineer, HPSEBL

7. Sh. Sunil Sharma Assistant Executive Engineer PCBRO( through VC)\
8. Sh. Sudarshan . 'Jaunior Executive Engineer (Dev.)

9. Keshav Ram St. Astt. (DRDA)

10. Sh. Ashok Kumar Secretary GP Sissu

11.Sh. Vinod Kumar Secretary GP Koksar

12.Sh Rajeev Pradhan GP Sissu

At the outset of the meetmg, the Chairman welcomed all the officers and

other members present in the meeting. The Sub- D1v131onal Officer (C) apprfSed that
O.A. No, 145/2024 filed by Friends regarding Koksar Panchayat area. In O.A. No. |
145/2024 applicant alléged that Koksar is extremely eco sensitive area in District
Lahaul and Spiti on Leh-Manali Highway in HP.
Thereafter the Following agenda pointse were discussed and afler due
deliberation following decisions were taken up:-
1. Framing of Rules & Regulations in terms of Rule 20 (C) of Solid Waste
Management Rule, 2016.
Sub-Divisional Magistrate, Lahaul apprlsed that in O. A. No. 145/2024 tie
applicant has alleged that Solid Waste is dumped /Littered not only by tourist but

ﬁﬁ%

- . Fu_ C.' t.ff
EBod Besiry “ommiroined
Cbehaul Saltii gt Koylong

also by the commercial establishment and that is not disposed or
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processed by the local authority. Thereupon Worthy Deputy Commissioner,
Chairman, asked the Secretary of Gram Panchayat Koksar whether the local
authority has framed the rules and regulations regarding solid waste as per rule 20
(C) of Solid waste Management Rule 2016. The Local Authorities as well as Block
Development Officer Lahaul at Keylong apprised that rule has been framed by the
Local Authority in Gram Panchayat Koksar but has not been passed in the General
House of the Gram Panchayat. Worthy Chairman directed that BDO and Local
Pradhan/Secretary of Gram Panchayat Koksar to pass the rules in special General
House.
(Action to be taken by BDO and Secretary GP Koksar)
2. To fix the carrying capacity of the Area in Tourists Vehicles,
The SDO, Pbllution Caritrol Board raised the issue that the carrying capacity
should also be examined and studied with the consultant. Chairman directed
that Depariment of Forests and Environment are advised to conduct the capacity
carrying survey of Koksar and Sissu area. It was decided Pollution Contrnl
Board and Forest Department to take initiative to conduct survey of Carrying
capacity of Koksar/Sissu.
(Action to be taken by Poliution Control B“cﬁ;gand Forest Depa¥Ftment)

3. Disposal of Selid Waste and Garbage Collection

Assistant Commissioner to Deputy Commissioner apprised that
applicant raised the issue of illegal dumping, non-disposal, non-segregation and
non-processing of the wastes in Koksar. The Member Secretary SADA inform the
house that due to non-availability of Material Recovery Facilities waste is being
shified to Segregation plant Rangri at Manali. Further SDM-cum-Member
Secretary SADA and BDO apprised that Material Recovery Facility Center at
Koksar has been established but not functional due to the issue of electricity.
Worthy chairman directed E‘lectribi_ty Dcpartin'e_nf_, Department of Himurja, Block

Development Officer and Secretary Gram Panchayat Koksar to ensure way out as

Fﬂi Qﬂpyf}f “ommissiongy
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per feasibility and cost for electrification of MRF plant so that plant could be
functional at earliest.
(SADA, DPO,BDO,Himurja,HPSEBL, GP Koksar)
4, Dumping of solid waste in the Koksar area on Leh-Manali Highway.
This issue was discussed in depth and the Deputy Commissioner

(Chairman) suggested that a joint committee should be constituted as follows:

1. Sub-Divisional Magistrate Chairman

2. Deputy Conservator of Forest Member

3. Block Development Officer Member

4. Executive Engineer, HPSEBL Member

5. Executive Engineer, JSV Member

6. SDO (Pollution Control Board) Member Secretary
" 7. Secretary GP Koksar Member

8. Secretary GP Stssu Member

9. Pradhan GP Koksar Member

10.Pradhan GP Sissu Member

5. To Ascertain Vending and Non-Vending Zone
District Conservator of Forest raised the issue that dozens of vendors are
selling tea snacks and other food items which are Non-Biodegrade-able in

improper way at various locations. For this purpose Chairman directed that the

Committes stould-specify Vending-and-Nen-Vendifig zone. —
(Action taken by to be taken by SADA,DFO and BDO)
6. Monitoring of wastages thrown illegally by the Tourists in the Koksar area
on Manali-Leh Highway:

Worthy Chairman apprised that volun}e‘ of tourist vehicle will increase
high in summer season, So Local Panchayat, S.P, S.D.M. and Tehsildar will check
the tourists on their staying point like Koksar, Attal Tunnel, North Portal, Sissu.
Regular Challaning w.r.t. littering and use of banned single use plastic in the area
by all the authorized officers vide notification No. STE-F-(4)-1/2020 dated 20"
July, 2022 as per the H.P, Non-Biodegradeable Garbage Control Act. 1995.

: (Police,SDM, Tehsildar,Local Bodies)
Hloste ol |
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7. Monitering of unregulated Tourists and Wayside Amenities in Koksar

Deputy Superintendent of Police apprised that uncontrolled Tourists are
generating gigantic volumes of wastes, which remain dumped and lying all along
on Manali-Leh Raod, in Koksar. For this purpose Chairman directed to install
CCTV cameras at various focal tourist points to monitor the littering of garbage.
Further on wayside amenities BDO apprised that 16 No. of Toilets are being used
and the work of 4 toilets is in progress. Worthy Chairman directed to expedite the
construction work and also install Sign boards for the convenience of Tourists and
also submit the latest report.

(Acction by SADA and BDO and GP Panchayat Koksar)
8. Cleanliness Drive
Worthy Deputy G'gmmissioner, Chairman directed that special Campaizgn

for cleanliness drive should be conducted by the Gram Panchayat Koksar to keep
area free of Garbage. BDO inform the house that a special campaign is being run
with the help of locals named and styled in local dialect “Sangma Panchayat Demo
Panchayat” which means “Clean Panchayat, Beautiful Panchayat”.

In the meeting Worthy Chairman also directed stakeholders to replicate the

. . — — = oo T v """"'ﬂ + e . .
similar model in Gram Panchayat Sissu and adjacent Tourist Hotspots™sf Bistrict.

The meeting ended with a vote of thank from and to the Chair.

Approved by

S ¢ gl iti
Keylong (ﬁ%ﬂ?ﬁﬁ@p
- Endorsement No. as above Dated  March, 2023 v
Copy forwarded to: '
1. Superintendent of Police for information and necessary action,
2, SDM-cum Member Secretary SADA Lahaul at Keylong for information and
- necessary action.
3. ACto DC Lahaul at Keylong for information and necessary action. |
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DCF, Forest Division Lahaul at Keylong for information and necessary action.
PO,DRDA Lahaul at Keylong for information and necessary action

Block Development Officer Lahaul at Keylong for information and necessary
action

Executive Engineer, HPSEBL Lahaul at Keylong for information and
necessary action

Assistant Executive Engineer PCBRO (through VC) for information and
necessary action

Secretary GP Koksar Block Lahaul, for information and necessary action

10.8ecretary GP Sissu Block Lahaul, for information and necessary action.
11.Pradhan GP Koksar Block Lahaul for information and necessary action.
12.Pradhan GP Sissu Block Lahaul for information and necessary action.
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Status Report of the Meeting held on Dated 06/06/22024
/Steps taken to curb Solid Waste Management  in
District Lahaul and Spiti

Material Recovery Facility Plants: SDM-cum-Member Secretary

SADA has intimated that during financial year, 2023-2024 total
Rs. 1,64,805 Kg. of waste was collected by SADA in Koksar and
adjacent areas up to the District Headquarter, And the same was

sent to the Energy Plant Rangri Manali, District Kullu as there was

no treatment plant available with District Administration Lahaul,

and Spiti.As of now for the smooth disposal of Solid Waste two
numbers of Plastic Waste Management Unit has been installed
with the assistance of funds collected from SADA Barriers. Plastic
Waste Management Unit (PWMU) cum — MRF plant at Koksar

has started functioning while Plastic Waste Management Unit

T (WML cum —MRF plant at Beeling is being functionalized very

soon. Moreover, proposal is to establish the third Plastic waste
Management Unit ( PWMU) cum -MRF plant at Udaipur and
SDO ( Civil ) Udaipur has been directed to identified suitable land

for the same. Thus safe and scientifie method for solid waste
management are being taken to monitor and bridge the gap
in solid waste generation and treatment.

Carrying Capacity: The matter of Carrying capacity in Eco

sensitive Zone and other Ecological sensitive area has been

Mot
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taken up with the Chief Secretary Govt. of H.P. by the PCBRO,
LAl A T e o RGN S e s e

3. Yending and Non-Vending Zone: A joint committee was formed

regarding Vending and Non-Vending zone, The committee
submitted its reports in which vending and non-vending zone have
been identified at Sissu, Koksar and North Portal of Atal Tunnel.
Deputy Conservator of Forests Lahaul at Keylong has been
requested to earmark the area for vending zone and prepare the
maps / plans and submit report whereupon permit can be issued to
the vendors and the vendmg zone and non-vending zone can be
notified as early as p“b%lble

4, Basic Amenities/Public Toilets: Mobile-Toilets which were

already established has been damaged fully due to heavy and hard
snowfall during the last winter season and new Mobile Toilets unit
has been placed at North Portal of Atal Tunnel and Sissu. Each

——— . .....—-————-.—..._.._.‘--'""'M —
unit has one ladies and one gents compartment. ™

5.  Ilicit Littering and CCTV Cameras: Gram Panchayat Koksar

& Sissu have framed by-laws, regarding prohibiting visitors
to litter on the streets/roads under Rules 20(Cj of Solid
Waste Management Rules, 2016. Stringent checking and
frisking for adventure trekkers to check their items in
luggage bags capable of generating waste across the district

is being done by the Police Department and personnel’s

M@u
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deployed at the SADA barrier Koksar. CCTV Camera’s
have been installed on the North Portal of Atal Tunnel so
that no incidents of illegal littering may occurred. Efforts
are being made to fix quotas of the visitors/ tourists for the
peak season in the month of April-June and November-
March so that all norms framed by the Government as well
as local bodies may not be violated at any stage. Efforts are
being made- that no visitors / tourists going or walking
towards Kolqsar/Siggu on the Manali —Leh road carry with
them any non-%iodegradable material which have
completely been banned in H.P. However the Solid waste
charges are being collected as per the provisions of section

20(d) of Solid Waste Management Rules, 2016 at the entry

RS —

pommtieeksar, - . - co— —

6. Challan Books: Challan Books has been issued to all the
stakeholder as per notification. ¥ 43000/- amount has been
collected by PCBRO, Kullu and Rs 12,000/ by Police Department
Lahaul and Spiti till October. _‘

7.. Special Efforts.

District Administration Lahaul and Spiti is vigilant and is warning

time and again all departments associated with the matter to keep
them up-to-date to tackle the problems of Sewage, Sullage and

Solid waste Management. _ﬁ olid Waste is being segregated at some

Crpftonnte fa-hn
EaRkoiul Sritri at K vbraa
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fixed points and is being collected in the Material Recovery Plant |
Koksar. Efforts are being made to maintain the scenic beauty of

glacier and its surroundings. Coercive measures are being evolved

7
against the violator. In order to promote sustainability in all the
tourist destinations of this district the District Tourism Officer <

Lahaul at Keylong is being requested to make it mandatory for all
touring vehicles entering the District to carry a large garbage bag
in their respective vehicles and the responsibility may be fixed on
concerned tour operators, travel agencies and vehicle drivers to
disséminate the information about the use of garbage bag for waste

W

#
collection and disposél.
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Proceedings of the meeting held on 29/11/2024 under the
- '.'.-':'GE:?Q.:\I _.-.'_’e-:.\a".\':f‘l‘."\}!ﬁ:r’,'I-"-ii-:.?!r.;-gfi‘.‘-‘.ﬁ*_??--ﬁh‘..ﬂiﬂ.'.lfzr.‘l\‘ra‘;i'ﬁf'-'.-'}lii"-"}‘ﬁ'?:';‘hé‘ﬁﬁ“l'-'f'.rrfr'i?1":-“;!N}-“:-‘-"s'i’cé!.'.:\i:?s‘\'."'-.','--ﬁ?r!r.m‘!‘.‘I‘»’n‘&‘.‘.’ﬁ-’a‘-:i"ir‘f.-.‘sﬁ‘f?i‘ﬁa:%ifwa_si:&mw,{ﬂﬂ;wJ;.‘.ﬂ':":;;fn,- an
chairmanship of Sh. Rahul Kumar (1AS8), Deputy Commissioner,
District Lahaul and Spiti regarding NGT Court Matter on Q.A,

14572024, CWPILL55/2022 and CWPILILI.

The I'ollowing wete present in the meeting:

I. Sh. Rajneesh Sharma - SDM-DTDQO Lahaul at Keylong

3. Sh. Sanjay Thakur RFO Lahaul at Keylong

4. Sh, Susheel Rana ASI, Police Department

5. Er. Ajay Gupta Executive Engineer,JSV

6. Sh. Vijay Thakur Executive Engineer, HPSEBL ;
7. Sh. Sunil Sharma :f’ﬁ Assistant Engineer PCBRO

8. Sh. Ayush Upadhayay RM, HRTC

9. Sh.Vikrant Baner A&TEOQ Lahaul at Keylong, Excise

10. Sh. Shukru Ram SERPQ, Block Office  Lahaul at

Keylong
11. Sh. Sudarshan Junior Executive Engingpr (Dev.)
qmmu“mm"“ = " "Secrelary, GP"S"igsu T

'13.8h. Vinod Kumar . . .. .Secretary GP JKoksar h
14.Sh Rajeev Pradhan GP Sissu

At the outset of the meeting, the Chairman welcomed all the
officers and other members present in the mgeting. The Sub-Divisional
Officer (C) apprised that multiple cases has been filed against the solid
waste management in Koksar/8issu and other surrounding areas being
extremely eco sensitive area. '
Thereafter the Following agenda po.i_'nts were discussed and afier due

deliberation following decisions were taken up:-

Py Benuty Te:nmisatongd
belnus Spitsi af Keylony
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Carrying Capacity:

AE Pollution control Bureau apprised that National Green

Tribunal has directed to take survey of Carrying capacity of the

valley in district Lahaul and Spiti and intimated that matter has

been sent to the Govt. for further action. Further, Sub-Divisional

Magistrate inform the house that waste generation assessment has

been done. Worthy Chairman directed to send updated status on

the issue of carrying capacity.

(Action by SDM/PCBRO)

Implenmientation of Vendors Act:-

District Tourism ]_Igevelopment officer apprise the house that in

previous meeting a joint committee was constituted to identify

Vending and Non-Vending zone in the chairmanship of Sub-

--Divisional - Magistrte,-in -compliance -of- that report -has been - -

submitted. The Town Vending Committee has been framed in

respect of SADA Keylong. Furhter, District Conservator of

——-_~___I_“_gl_g~s“t‘1_,ﬁdhaul at I(ey[ong has been dlrec cted to prepare a Town

3.

Vending Plﬂnllglap to establish Eco Friendly Market. Worthy' -
Chairman directed Regional Pollution Control Board and Forest
to speed up the Development of Vending Zone site.
(Action by PCBRO-and Forest)
CCTV Cameras,Monitoring of Tourist and Tllicit
littering :
DTDO Lahaul at keylong apprised the house that Hon’ble High
Court has raised the issue of CCTV Cameras to Monitor Tourist
and illicit littering at North Portal. Police department inform the

house that CCTYV cameras has been insialled at North Portal Near

Iiort=rt
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Tunnel, Over Bridge, Sissu and Koksar.SDM-cum-Member
Secretary SADA Keylong inform the house that % 4,13 ,885/- will
be sanction 1o Gram Panchayat Sissu for installation of CCTV
Camera. Worthy Chairman directed to expedite the process and

submit updated status,
 (Action by SADA/Police)
Toilets, Signboards and Dustbins alongside NH:
SDM cum Member Secretary SADA inform the house that due to
previous winter snowfall Mobile Toilets and signboards (along

the NFH towards Koksar and Sissu} at North Portal has been

" damaged completely. New Mobile Toilets Unit having Four

comnpartment hag geen procured and established at Right bank of
River Chandra (Bridge), Sissu helipad, Tandi and Beeling.
Worthy Chairman directed to move FCA cases for establishment
of permanent one to avoid recurring expenditure occurring due to
avalanches/ 'heavy snow. Further, also directed to increase the
strength of htte1 ing signboards with f nes.

(Actlon by SADA/DTO/BDO/Panchayat)

e
e

Cleanliness Drive:

Worthy Chairman, directed BDO, Lahaul at Keylong to conduct
IEC activities and cleanliness drive’ under Swach Bharat
Grameen Mission on Monthly basis in".th_e said area/Panchayats.

Waste segregation shed to be established at various tourist

prominent palaces.

(BDO Lahaul at Keylong)
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Challans and Monthly report:

SDM-cum-DTDO apprised that Challan books has already been
issued to all the Competent authorities defined as per Gowt.
Notification No, Dated 20-7-2022. Worthy chairman directed to
be strict during dealing with littering of single use plastic.
Furlher, AE, PCBRO inform that till date total ¥ 43000/- has
been levied from vielators and Police department has collected
13000/~ this financial year till November. Chairman directed all
the competent authority to submit report of challans conducted by
them.

(Action mken by all Officers as Notified by Govt.)

In the meeting Wm thy Chairman directed all the stakeholders to
take proactive measure to avoid accumulation/dumped waste of
legacy waste which ultimately will become gigantic issue to be
solved in this district.Further, as this district have till date no
Jegacy waste as is evident that various cities are facing the

problem of legacy waste. .

Ll

The meetiﬁg ended with a vote of thank from and to the Chair.” ~

Approved by

m )ﬂ Distrigt Fahaul and Spiti
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‘wEikl.mdorsement No. DC/LSP/DB-I?SaJ%ated |,;'§"{\]9§:3£n15'er, 2024
Copy forwarded to: |
1. Superintendent of Police for information and necessary action.
2. SDM-cum- Member Secretary SADA Lahaul at Keylong for

information and necessary action.

Ll

DTDO Lahaul at Keylong for information and necessary action.

=

DCF, Forest Division Lahaul at Keylong for information and

necessary action.

5. PO,DRDA Lahaul at Keylong for information and necessary

- action

6. Block Deveclopmerft Officer Lahaul at Keylong for information
and necessary action

7. Assistant Executive Engineer PCBRO for information and
necessary action.

8. Secretary, GP Koksar Block Lahaul, for information and

necessary action.

mm, €3P-Sissu Bloc?ktmaﬁl:foffﬁﬂmation and necessary

action.

10.  Pradhan, GP Koksar Block Lahaul for information and necessary

action.

11.  Pradhan, GP Sissu Block Lahaul for information and necessary

action.

Y

Deﬁ%‘ty Cothmissioner
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Vakalatnama

BEFORE THE NATIONAL GREEN TRIBUNAL
Original Application No.145/2024

In the matter of

Friends e Applicant

VERSUS

Union of India &Ors. ireeeenes-Respondents

I'We the wundersigned do hereby nominate and  appoint  Shi

\athhay, Suivestay. .. .Advocate, to be counsel in the above matter, and for me/us
and on my/our behalf to appear, plead, act and answer in the above court or any
appellate court or any court to which the matter is transferred, and to sign and file
petitioner, written statements, reply, accounts, exhibits, compromises or other
documents whatsoever, in connection with the said matter or any matter arising there

- from, and also to apply for and receive all documents or copies of documents,
depositions ete. and to apply for and issue summons and other writs or sub-peona and
to apply for and get issued and arrest, attachment, or other execution, warrant or order
and to conduct any proceeding that may arise there out and to apply for and recejve
payinent of any or all sums or submit the above matter to arbitration.

And to do all such acts legally necessary to manage and conduct the said case in all

 respects, whether herein s_pecifie_ﬁ or not as may be proper and expedient, and I/We
hereby agree to ratify and confirm all lawiul acts done on my/our behalf under or by
vittue of these presents of the usual practice in-such manner.

Provyided always that if the case: be dismissed in default, or if it be proceeded ex-parte,
- the sald counsel shall not be held resmnsxble for the same.

"In w1tness whereof IfWe hereto 51gned at day
__ um. SC/‘M &_&,__. ' R (Execu

Accepte subJect to payment offees .. . . _ ]E_ng-llj-?g ¢
- ‘._-. 0 ...._. .h..___..:_:.., . .. .!.,.._il . ',_" b -. v .. ‘s ..« . .ADVOCATE ’ : i{@}{'ang{ ) } >




